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AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRIRANGARAJAN KUMARA- 
MANGALAM); Sir, I beg to move:

That this House do agree with the 
Sixth Report of the Business Advisory 
Committee presented to the House 
on the 13th September, 1991.”

MR. SPEAKER: The question is:

That this House do agree with the 
Sixth Report of the Business Advisory 
Committee Presented to the House 
on the 13th September, 1991.’

The motion was adof^ed

FINANCE (N0.2) BILL - CCMTD. 

lEngOsh]

MR. SPEAKER: I would like to take 
the Matters under rule 377 at the end of the 
det»te. Let us start with the reply of the 
Finance Minister now.

THE MINISTER OF FINANCE (SHRI 
MAraulOHAN SINGH): Mr. Speaker. Sir, I 
am very grateful to ali the hon. Members on 
all sMes of this august House who have 
taken part In the debate on the Rnance Biii. 
The Rnance Bill forms part of the overall 
Budget, even though it deals only with the 
tax elements of the Budget. It was. there
fore, quite natural that several hon. Menv 
bers brought up general Issues of poikdes, 
and the issues that they brought up are 
Issues of profound importance to the future 
of our country. For example, reference was 
made to the primacy of agriculture. Shri 
Chandrakar brought out the massive prob
lem of land and water degradation In our 
country which. If not tackled, will hurt the 
living standard of millions and miiltons of 
farmers Hving in our country on the edges of 
subsistence. Shil George Femandesbrought 
up the issue of regional imbalances and 
these reî onalMalanoesshouklbeasouioe

of concern to ail segments of this House. 
Reference was made to the growing prob
lem of unemployment. This again is an issue 
which ought to be the concern of ail seg
ments of this House. So. ait these problems 
have been mentioned. The same way Shri 
George Fernandes specifically refen«d to 
the inadequacy of the infrastructure of power 
in Bihar how It is contributing to the contin
ued badnvardness of a potentially very rich 
State of the Union. Ali these are very live 
issues and these must be tackled If this 
country is to achieve its full devetopmental 
potential. If the aspirations of the people of 
this country for a better tomorrow are to 
become a living reality.

But how is it to come about? I submit 
to this-august House that these aspirations 
cannot be given a living reality if the fiscal 
mess in which we have got into, is not set 
right.

India today has unsustainable fiscal 
defksit and this is a point on which ail shades 
of public opinion, all shades of economists 
— Left or right or Centre— are agreed. You 
can go on quarreling as to how this fiscal 
defteK came about, how It gave rise to 
unsustainable foreign exchange deftoit. J 
think we can spend a kit of time on this. But 
real issue before us today is. having got 
where we are, what steps are we going to 
take that this crisis is contained and over a 
periodof time this crisis is reversed and that 
this crisis is. in fact, used as an opportunity 
to set in motion those forces of refomre 
which alone can see that this country’s great 
developmental potential, which is lying 
unutilised, is. I think, made a reality.

Isubmittoyouthat by presenting the 
Budget in this House six or eight weeks ago, 
I do not claim that I have performed won
ders. But. if you look at the situation that this 
Government inherited • for whatever rea
sons to which our party might have contrib
uted or other parties might have contributed 
- that was a situation of almost certain 
default on Intemattonal obilgattons. If we 
had not acted the way we acted, you have 
my assurance. India wouM have, by now.
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been dedarad a defaulter. What are the 
consequences of default? To know the con
sequences of default,we have to look around. 
What has happened in Latin America? What 
has happened In Africa? Once the country 
defaults on its International obligations, no
body wouM touch it. They have to import on 
a ‘Cash and cany basis. Nobody gives 
credlL Even after that. I think, sooner or 
later, these countries end up with a hat in 
hand before their International creditors In 
the I.M.F., or Paris CiuborLondon Club. We 
have, I think, prevented that situation. It has 
been my sincere effort and the effort of our 
Govemment that somehow we must keep 
the honourof this country in tact and also our 
unblemished record of hoMing all our com
mitments in tacL I think that unblemished 
record must be maintained.

ought to be raised gradually, over a period 
of time. But. if you had not raise the fertiliser 
prices for the last decade and here I am 
faced with a budgetary subskly of Rs. 7,000 
crores, then if I do not cut It, I would not be 
worthy of being the Finance Minister of this 
country. Despite ail the blame and despite 
all the abuse that you may shower, I think, 
I did the right thing for this country in cutting 
these subskJies. I do feel that what we have 
done, by way of, compensating the farmers
• my distinguished colleague, the Minister of 
Agriculture is here • farmers have tieen 
adequately compensatedforthe increase in 
fertiliser prices. We stand committed to 
promoting the welfare of the farmers’ com
munity and if there are any prot>iems, in 
months to come, we are ready to attend to 
them.

I do submit to you that we have 
succeeded In doing that. But, I am not 
promising you that if this country goes on 
spending the way it has been spending and 
if everybody says that subskJies should be 
increased and If everybody says that the tax 
rates must be reduced and if the productivity 
of investment in this country remains as tow 
as it is today, I do not promise you that there 
is a divine law which wouM ensure that India 
woukJ not face default, if we continue to do 
all these things.

Therefore  ̂ail that I can say is that I 
have bought some time. This is the time we 
must use for retrospectton, to set in motton 
those reform processes which wouM con
vert this crisis into opportunity. If we do not 
do that. I can assure you. you will face 
unemployment and Inflation of the type you 
have never seen before, in this country.

I regret that I had to do. what I had to 
do. in cutting the fertilizer subskJies. I wish, 
it had been done over a period of time and 
gradually. Yesterday, hon. Member Shri 
Devegowda quoted a report of a very fa
mous Agriculture Secretary and a gentle
man from Karnataka and for whom I have 
great respect • Shri G.V.K. Rao - who had, 
in that report, cleariy recommended that 
fertilizer prices have to be raised and they

13.00 hre.

The second thing that I want to say is 
that we have to restmcture our economy. 
We must restructure our trading system so 
that we doni have to go and beg abroad. 
And let me be very candkJ with you. the 
International Monetary Fund or the Worid 
Bank have no solution, nobody abroad has 
solutions to the problems of a country of our 
size and if you are underthe impression that 
they are eager to come here to lend us, I 
think that is also a misconception I think the 
rest of the worid today Is in such an arrogant 
mood saying that 'if India does not reform 
itself, well, let India go the way It was to go. 
the rest of the worid care less’. So. what we 
are doing, I assure you, is not something we 
are doing, to pieiee IMF, I do need the 
support of the IMF today because we have 
a crisis of creditworthiness —  this crisis of 
creditworthinessin which intematkmal bank
ers from whom blliions of Dollars have been 
bonrowed in short-term, I think they are 
wanting to be assured that India is going 
bankrupt. We have got about 11 blliton 
dollars of non-reskJent deposits, these peo
ple are nervous, they have been taking 
money out of this country. In the first four 
months of this financial year, one billion 
Dollars of these deposits went out of the 
country and If that process has gone on for
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a month or two, this country would have 
been without reserve and H this country 
would have been without resenre, what would 
have been the consequences?

We consume about 12 million tonnes 
of fertilizers in our country. Of that, about 
three million tones of fertilizers come from 
abroad and if India had become a defaulter 
and if we had no foreign exchange, you take 
It from me, you would have in this country a 
fertHlser famine, a rise in fertiliser prices 
which you have never seen in the history of 
the country.

Today we consume about GO million 
tonnes of petroleum products. We produce 
about 34 million tonnes domestically, and 
this year despite all what we are saying, 
theiewlHbe afurthershortfaUof 3to4 million 
tonnes and today we have no foreign ex
change to import all these petroleum prod
ucts on cash basis. We have been Irrportlng 
this on credit terms. We have no money to 
import even newsprint on cash basis, this 
has been Imported on credit terms. Now, 
who wVi go on giving credit to a country 
which becomes a defaulter ? And we had 
become a defaulter, you would have seen a 
breakdown of India’s transport system of 
the type which woukl have, I think, disas
trous consequences for Industrial produc
tion as wen as for agricultural productton. It 
Is k) this overall context that you must view 
the Budget that I have presented, i am not 
saying that it is an ideal Budget, I had not 
even afortnight to apply myself to the Budget 
because there were pressing intemattonal 
issues to which I had to innnedlately devote 
attantkm. But I do claim, contrary, to what 
some Members saM here that in history I 
woiM be judged as having committed the 
greatest crime —  I submit, I do not plead, 
history will of course pass its own Judgment, 
butldodaim with some credit thatlhave got 
some time for this country to take the right
sensfale decisions to maintain India’s un-—----■ - ----«i-i——DIBmlSilOO reOOra anO lnl8 18 SOmBininQ
which I thought I wouU mentkm to this 
House in the beginning.

Now. several tax proposals have been 
discussed. Let me say that In a poor society 
almost everybody has a Just grievance 
against the Government, oursociety, that Is 
the politks and economtes of scarcity, i 
recall. Panditji used to say in those days our 
populatton used to be about 35 crorss. that 
in India each person has a problem and 
maybe they are Justified. In a poor country 
people’s aspirattons have risen with educa
tion. with the knowledge of what is happen
ing in the rest of the worid, our people are 
impatlentfor change. Oursystem’scapablll- 
ties to satisfy those aspirattons have not 
Increased. This Is leading to discontent 
Now, In the short run, this leads to frustra
tion, this leads to anger, this leads to terror
ism, and all those otherthlngs. If I had af rse 
fiand and If I dM not have the compulstons 
to contain the expenditure, I woukl have 
gladly accepted the several demands which 
have t>een made in this House. I respect the 
sentiments of his House, whether they are 
on this skle or that skto. It is my duty, as the 
Finance Minister, to reflect upon all that has 
been saki in this House. Ijst me say that 
even though today I am not able to improve 
upon the package I that have submitted to 
you. I am only five months away from next 
year*sBudget; IwouMglveaserious thought 
to ail those concerns which have been ex
pressed here and may be when I come next 
yearbeforsthis House icouM improve upon 
the package.

Now. there has been a persistent 
demand that the exemption limit of income 
tax ought to be raised. In isolation this tooks 
rsasonable. But. I beg of you to kmk at this 
problem in the context of the emergency 
situatton that we are facing and In which we 
are putting burden on even the smallest 
farmers of our country. Also, when refer
ences were made to the exemptton limit, 
people forget that income tax payers - 1 do 
not say by way of any smaH talk - and that 
those who have a secured Job in some 
sense constitute a privileged dass in this 
country, where a great majority of our peo* 
pie do not get two square meaisaday. There 
isthe bMlcaxemptkMi Imit of Rs. 22.(XXV- 
; salaiy ewners, In addition, gel a standard
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deduction Of Rs. 12,000/-if a person’s gross 
Income Is Rs. 33,000/-. So, upto Rs. 33,000/ 
•, nobody has to pay any tax, if he Is a salary 
earner. Furthermore, If he has any financial 
assets, upto Rs. 13,000/- he can also es
cape the tax net. Then, 20 percent of sav
ings by way of contrtt>utlon to Provident 
Fund, Life insurance Corporation, these are 
also deductbie from tax. I would submit to 
you that taiting into’ account the overall 
poverty of our country, taking into account 
the other pressing claims on the resources 
of this country, I thinit, today is not the right 
moment to go about raising this limit to Rs. 
50,000/- or Rs. 48,000/-. But I do recognize 
that Inflation creates problems and inflation 
creates problems not only for middle class, 
but It also creates problems for those who 
earn their Kving on the basis of their dally 
wage, who do not have a secured job and 
who are not even covered by the public 
distribution system. Our public distribution 
system, unfortunately, does not caterto the 
needs of the most under - privileged. They 
do not have the means orthe capacity to buy 
ration fora weel( orafortnight. So, it is in this 
context that we must view the problems of 
this country, (interruptions)

[TnmslatlonJ

SHRI MOHAN RAWLE (Bombay 
South Central): Mr. Speaker, Sir, I oppose R. 
We, the Memtwrs of Shiva Sena walk out of 
the House In protest against not raising the 
Hmlt of Inconrte rebate tax upto Rs. 36,000.

^Shri Mohan Rawle and some other 
hon. Members then left the Hous^«

Pngash]

SHRI MANMOHAN SINGH: Several 
Mefflbers have brought up this question of 
price rise. They have alleged that the Budget 
has made adirectcontributton to an upsurge 
In price rise. Let me say that I am deeply 
wonled about the price situation. I share the 
worry and the concern of the hon. Memt>ers 
on both sMes of the House. But how has this 
sluatlon come about? I have narrated a 
situation where inflatton was taking piace at

an average annual rate of about 13 percent 
to 14 percent last year. Normally, the Budget 
of the Govemment Is presented In February 
and usually as a result of the Budget, some 
rise In prices inevitsdbiy takes place In an 
economy flke ours. That process was not 
perform in February. The Budget, therefore, 
came in July. From July to Septemt)er, even 
in a nonnal year, even when crops are 
normal, you have a sharp seasonal rise in 
prices. Then,of course.thera was the change 
in exchange rate which was unavoidable. Ail 
these three factors combined, I do admit, 
have strengthened the inflationary force In 
the short span.

But you have my assurance that our 
fiscal policy remains tight, our monetary 
policy remains tight. Yesterday, one hon. 
Member—  ithink, it was Shri Jha— said we 
should control credit for trade. That is pre
cisely what the Reserve Bank dkt last week 
when it tightened credit to foodgralns, rice 
and wheat. It is my hope that as the crops 
come into the maritet by beginning of Octo
ber, you would see a downtrend. Also as our 
balance of payment situation gradually in)- 
proves, you woukJ see the supply skle of 
certain goods improving.

In the last one year, we have not been 
able to import any vegetable oil. But during 
the last lOyears, this country used to import 
up to mMton tonnes of vegetable oil. Today 
we do not have foreign exchange to import 
that vegetable oil. So, inevitably there will be 
some' upward pressure on prices. Even 
though we are short of resources, we have 
now made some anangement to import 
vegetable oil. My hope Is and I feel confident 
that by about first half of October, you wouM 
see a positive impact on the prices situation 
as a result of the Budgetary strategy that I 
have outlined.

I come to several spedfk: points that 
have been made. It was Shri Nirmal 
Chatteijee who has brought out that it Is an 
emergency situation that you have been 
talking about, why are you then allowing for 
this Import of baggage. He mentkmed Rs. 
873crores customs revenue being collected
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way of baggage. He mentioned Rs. 873 
crorescustoms revenueflgurethat hequoted 
and the Imptession that he tried to create 
that I have given Rtwral concessions, unfor
tunately is unwarranted. The increase is 
simply a reflection of the exchange rate 
ctiange that has come about He has also 
mentioned, if we are In emergency, why are 
we allowing for large imports? What is it that 
I am allowing? I have said that this country 
win have to live with a total oil bin which is no 
higher thatn last year. In real terms, the 
volume of imports that i have planned for in 
the foreign exchange budget is lower than 
last year. Lxet year Itself, we had drastically 
squeezed the Import and let me say I am 
worried greatly about the effects of that 
Import squeeze. But to suggest that I am 
trying to mislead the - 1 am talcing of emer
gency but at the same time. I am having an 
import bonanza • I think, is something which 
is not warrantedby the facts of the situation.

It was Shri Ninnal Chatteijee who has again 
mentioned that I have done nothing for the 
States. Infact. If you read my original Budget 
speech, you would notice that I have very of 
the total additional resource moboiiisation of 
Rs. 2600 crones. Rs.612 crores accrue to 
the State Governments. This is the resource 
nwbilisation I have done for the State Gov- 
emments though this will very marginally 
change in view of the amendments to the 
Finance Bm. Overall, the states share of 
taxes and duties m 1991-92 wUI be substan- 
tialy higher at Rs. 16255 crores compapsd 
to Rs. 14535 crores in the Revised Esti
mates for1991. Overall, the total resources 
proposedto betransferredtothe stales and 
the Union Tenltory Govemments in the 
Budget Estimates for 1990-91. It has an 
increase of over Rs. 5000 crores. Let me 
share with this House one aspect. There 
was an intense pressure on me saying; 'in 
astuatkmlnwhichyouare placed, the least 
you should do is to impose a cut on Central 
assistance for State Plans." I said 4hat is 
something which I would avoid as far as 
possftle. Despite the eiiwrgency that our 
country faces, I have succeeded in insulat
ing the State Govemments from that sort of 
acuL

Sir, let me also be very candid wRh you 
thatfiscal discipline inthiscountrycannotbe 
sustained if the Central Government main
tains fiscal deficit but the state Govem
ments continue to behave as they were and 
maintain things as they were, If Public Enter
prises in the States are not maintabied 
properly. Therefore, we have a duty. The 
Central Government and the State Govem
ments must ail sittogether and It Is only then 
that you can set the fiscal system of this
country right.....(Interruptions) You have
my assurance that as Rnance Minister I will 
fully cooperate in evolving a cooperative 
approach in dealing with the Center-States 
problems.

SHRI NIRMAL KANTICHATTERJEE 
(Dum Dum): I have mentioned about con
signment Tax and shall savings. What Is 
your response to that?

SHRI MANMOHAN SINGH : About 
shall savings, I would INw to mention that in 
response to suggestions which came from • 
among others - the Government of west 
Bengal, I have got a specific amendment to 
give the benefit of Section SOL to the Na
tional savings Certificate VIII series. There 
have also been demands that the interest 
rate on Shall Savings should be Increased. 
Yesterday, my colleague also was ques
tioned in the other House and he Informed 
the House that witheffectfromfirst October, 
rates of interest on various Shall Savings 
instruments are also being revised upwards.

SHRI NIRMAL KANTI CHATTERJEE: 
What about Consignment Tax ? What is 
your response to that ?

SHRI MANMOHAN SII4GH: Weil, on 
Consignment Tax I have had extensive dis
cussions with the Chief Minister of West 
Bengal and I think we have set in motion a 
process. Within a period of two to three 
months, R to my hope that we can find a 
solution which will be acceptable to aH the 
states. You must not forget that there are 
dRferenoes of opinion on this mater. But I am 
making every effort to see that these things 
can be handled satisfactorily in the next two
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to three months. I have explained this in 
great detail to the hon. Chief Minister.

SHR1 SOMNATH CHATTERJEE 
(Bolpur): He has said that he needs two to 
three months time.

SHRI NIRiMAL KArm CHATTERJEE 
: That Is welcome.

SHRI MANMOHAN SINGH : I think 
about the Cooperative Banks I took note of 
what was sakl on the floor of this House. As 
far as Agricultural Cooperative Banks are 
concerned, as far as Primary Cooperative 
Societies are concerned, as far as Land 
MortgageBanks are concerned, lhave taken 
them totally out of the purview of the tax 
reduction as well as the interest tax.

Several Members particularly from 
Maharashtra and Gujarat— because these 
are the States where urban cooperative 
banks flourish - have brought to me certain 
diff k»iltles. Even though I am not In a posi
tion today to promise them that I can do 
something yet I think I will reflect on the type 
of concems that they have expressed. It Is 
not my intentton in any way to hurt the 
cooperative movenrant whether it Is in the 
urban areas or in the rural areas because I 
do feel that an healthy cooperative move
ment In our country provkles an in^rtant 
impetus for the protection of the weaker 
secttons of our society.

Some other points have been raise. 
Shri Kashiram Rana mentioned that the 
addlttonal excise duty Inpiace of sales tax 
shouM be shifted-to the fiber stage yam 
stage to check evasion of excise duty at the 
fabric stage. This matter has been dis
cussed with several states. But I have to 
informthatthe Chief Minister of Maharashtra 
has suggested that thte mater need be 
discussed further in the Inter- State Council 
before any decision is taken. So, when the 
brter-State Councii takes a decision, we 
wouW take further actton in this matter.

R was Shrlmati Vasundhara Rŝ e who 
brought up this tosue of the taxatkm on the

glass industry in our country. As far as I 
remember, I have not Imposed any addi
tional burden on this industry. But I do note 
that the present levy is considered exces
sive and ther^ore, I wouM like to give you 
the background of the present situation. For 
the labour Intensive nwuth btown process, 
the excise duty, at the moment Is only 15 per 
cent. For the automatic sector, the excise 
duty on containers Is no doubt forty percent. 
But a substantial portton of these containers 
go to the lk)uor industry. Reductk>n in excise 
duty will result in the substantial revenue 
toss which is about Rs. 120 crores in a full 
year.

As far as plastic containers are con
cerned, they attract tax of only fifteen per 
cent if MODVAT is taken into account. But 
duty on plastk: granules is 30 per cent.

Reganling the paper container, ex
cise duty on waste paper Is about 30 per 
cent. Users of glass containers in the aer
ated water sector, dutiable drugs, cosmet
ics, wiliin any case getthe MODVATbenefiL 
Therefore, they do not have to worry about 
this 40 per cent as It stemds. Any reduction 
will also reduce the duty advantage enjoyed 
by the labour Intensive mouth blown glass 
industry. This is the present position. There
fore, I regret to say that.l have not tieen able 
to do anything furtherforthe glass Industry. 
But I wouM further reflect in the coming 
months if something genuinely needs to be 
done.

Several Mentwrs brought up a prob
lem of panel doors and sakl that this was a 
taxation on the small scale sector. The 
position with regard to the panel door is that 
the excise duty of 30 per cent has been 
levied on panel doors t>ecause such doors 
are functional and price - wise comparable 
to flushdoorswhtoh are already sutH^ed to 
30 per cent duties. Even price • wise flush 
doors and panel doore are in the same 
range, vyfhlle It is true that the panel doore 
are generally manufactured in the smaH - 
scale sector, the Item Is covered under the 
small - scale exemption scheme under which, 
first clearances up to a value of Rs. 20 lakhs
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pdr year are fully exempted from excise 
duty. Sutisequent dearanoes up to a value 
of Rs. 75 lakhs are required to pay a duty at 
the concessional rale of 20 per cent forsuch 
panel doors.

Several other Members raised this 
question— Ithink, Dr. Debi Prasod Paifrom 
this skle of the House brought out this Issue 
of depreciation— as to why I have reduced 
the depredation. Quite honestly, I have 
reducedthe depreciation rate as a measure 
of resource mobillsatton. If resource posi- 
tkm Improves. Icould reconsider fo change 
the depreciation rate because this Is not my 
Intention In any way to hurt the health of 
Indian industry. It Is only by creating and 
generating more wealth In this countiy that 
we can solve the basic problems of povei^ 
and under-devetopment. But iface an emer
gency situation where the corporate profits 
are booming but the revenue of the State is 
In the state of distress. And I have no other 
alternative but, I think, to soak a little bit the 
corporate sector.

As far as I understand, the share 
maikets have taken It well. They have taken 
It well. They have taken It In their strkles. 
Therefore, nobody need wony that what I 
have done on the depredatton front, will 
necessarily halt a dbnate for investment in 
our country.

Several Members also brought out 
the questkMi of valuation of the shares and 
there, I have tpade some amendments. I 
kitroduoed the avereging principles which 
wouki, I believe, substantially take care of 
the points that Dr. Devi Prasod Pal and 
some other Members made on this subject.

With regard to expenditure tax on alr- 
condttkMied restaurants, I think, there was 
justMed critldsm that the qualifying cifteria 
probably needed nxxWlcation. In deference 
to the wishes of several Membere on both 
sUet of the House. I have now made an 
unambiguous commitment that this tax will 
apply only to alr-conditkNied restaurants.

Now I do recognise that air-condltloning 
sometimes Is necessary. I am not saying 
that we shoukl not air-condition restaurants. 
But I do believe that in a countiy as poor as 
ours, those who have resources to go the 
air-conditioned restaurants, share a part of 
their expenditure with the exchequer. If there 
are any administrative problems, I think, we 
woukj remain alert. It is not my intentton to 
harass any honest tax-payere. If any admin
istrative problems In Implementing this par
ticular piece of taxatton are brought to my 
notice, I would, I think, remain alert. (Inter- 
njptlons)

Several Membere have questtoned 
the need for interest tax. ftow In the present 
situation, in whteh inflation is atthe rate of 15 
percent, some increase in the interest rates 
is necessary if we want to maintain the 
viability of our banking industry. Several 
Members have mentioned here that many 
banks are stek. Now if banks pay a competi
tive rate of interest on deposits, if they are 
not in a posRton to charge comparat>ie inter
est rates fromtheirborrowers, if k>an k>sses 
go on multiplying, whether as a result of k>an 
melas or k>an waivers, this wouki have a 
grave effect on the health of our banking 
system. I can assure you tiiat while there 
should be no alarm about the overall situa
tion. I am not very pleased the way the 
Indian banking system Is functtoning. If we 
do not change ourway, lthink.wewoukiend 
up making this vital industry as also a very 
sick industry. When the finandal sector 
becomes sk̂ k. all our development objec
tives. whkih are sought to be achieved 
through the banking system wouM also, I 
think, tw In jeopardy, flterefore, I need tlie 
support of this House to see that the banking 
system is depoHtidsed to the maximum 
extent possible, thattop level bank appoint
ments are made on merits, that bank loans 
are not given on politteal conskleratlons 
because that Is the only way we can main
tain the health of the banking systera

As regards the interest tax. It Is once 
again an emergency measure. It Is a fiscal 
measure with a monetary bnpacL It was 
levied In 1974. When Inflation sNuatkm hn-



65 Finance (No£) BHADRA23.1913(S4K4) m  1991 66

proved, it was removed. K was again ievied 
In 1980. It was again removed wiien the 
Inflation situation Improved. My own feeling 
Is ttiat If you follow my advice. In three years’ 
time, the inflation rate in this country will be 
comparat>ie to inflation rate in any other 
country, if I succeed that, I would have 
brought down the interest rates to no more 
than 5 per cent to 7 per cent, that would 
usher in a new era In the history of India’s 
development But there are no instant rem
edies for the chronic problems that our 
country has. Our country’s productivity has 
remained low year after year. These things 
win talce time to correct The fiscal system is 
also far from good. The tax administration, 
in many ways, is farfrom being what it ought 
to be. Ail this will taice time. Now, in the 
meanwhile, the country must have patience. 
It must accept the logic of financial dik;ipiine 
because without financial discipline, no so
cial justice is possible. We must leam what 
is happening in Yugoslavia. We must leam 
what is happening in the Soviet Union. Their 
political problems and the political disinte
gration of one vbrant society are rooted In 
the basic malfunctioning of the society. And 
if we do not correct these distortions at 
source, then as Shri Fernandes pointed out 
yesterday, that Bihar will go the way of 
Assam, the situation will become bad. And 
I do worry about that.

Several Members on this side and the 
other side refened to the problems of North- 
Eastem India. Now, these are the states 
which are totally depending on the Central 
Government for financing their administra
tion and for financing their development 
Today, Jammu and Kashmir is abig drain on 
the central exchequer. Even the richest 
States of the Union lilte Punjab are a big 
drain on national exchequer. How will a 
banknq>t central treasury go to the help of 
North-Eastom States? How will It provide 
resources for the development of Jammu 
and KMhmlr? How wiH it provide resources 
to taice care of the regional imbalances to 
which ShrlOeorge Femandes pointedly drew 
our attention yesten^y? I thlni< all of us have 
a coliective responsibility to correct this fis
cal mess and see that India’s fiscal system

regains its position. And it is my intention to 
reduce the fiscal deficit to 6.5 per cent of our 
GDP. I mean this because my credbility Is 
at stake if I do not succeed and that would 
be a minus point. I do not want to stop there. 
It Is my intention to pereist on this path forthe 
next twoto three years. Inthefoliowingyear, 
I propose to reduce this deficit to about 5 
percent of GDP and thereafter, do a further 
consolidation so that at the end of the third 
year, India’s fiscal system regains Its 
normalcy, so that tt t>ecomes a source of 
strength to revitalise our planning process.

I also want to point out that the proc
ess of structural reforms that we have 
launched is not a one-sided affair. Fiscal 
consolidation Is a pre-condition for this. But 
it must be followed by reforms In the trading 
system. We have b^un this process.

Now. we cannot stop there, lhad been 
abroad in Geneva where GATT is located. 
Whenever I went to the meetings, people 
dsk me about our customs duties. And then 
i pointed out that our customs duties are 
sometintes 500 percent or 300 percent or 
150 percent or 100 percent People laugh at 
it. The wortd has changed beyond recogni
tion and India cannot live In isolation. There
fore, we have to taite note of winds of 
changes.

In Europe there is a common market. 
The whole of Europe is becoming one com
mon market with no tariff barriere.

The United States, Mexico and even 
Latin America are talking of one common 
maiket East Asia, Japan and the whole 
Pacifk: region is going to twcome one com
mon market. If you people think that you 
coukl be an exception to what is happening 
in the rest of the wortd, that the rest of the 
world can dismantle tariff barriers and that 
this blessed country of ouis can suivlve. 
flourish and achieve its national and interna
tional anMtons by the types of tariff re
gimes and quota regimes that we have 
followed, then I am afrakJ, you are certainly 
mistaken. When we will go abroad, people 
will say that these are men and women fri>m
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. mats. Therefore, we must modernise our 
tariff system. It is my intention, in the next 
five years, to drastically reduce the degree 
of protection that has tieen enjoyed by the 
Indian industry.

Shri Fernandes refened to the prob
lems of poverty. How has India become poor 
? There is a conspiracy of silence when we 
talk about the root causes of poverty in this 
country. Now. all these years. In the name of 
planned development, we have provided 
indiscriminate protection to Indian industry. 
And when you give protection to somebody, 
this protection is at the cost of somebody 
else. The rural sector, the farmere of this 
country have bee n the worst sufferers of this 
excessive protection that has been given to 
the Indian industry. (Inteniiptions)

SHRI HARIN PATHAK (Ahmedabad) 
: All these years. Congress has been ruling 
this country. What is their contribution ? 
(Interruptions)

SHRI MANMOHAN SINGH: People 
tak about fertilizer prices. Why is the ferti
lizer industry inefficient like other indus
tries? All our Industries are excessively pro
tected. There is no intention to reduce the 
costs and they operate in isolation. If we 
have a more competitive economy, they 
would have justified themselves in the mar
ket place. If they are not efficient and if we 
have a society which is responsive to the 
needs of consumers, then you will find that 
In that process you wouM reduce this grow
ing gap between the urban and rural areas. 
Therefore, the reform of the protection sys
tem is an integralpart of the reform process.

In the same way is the reform of the 
financial system. I have already mentioned 
about the health of the banking industries. 
Someone in this House mentioned about 
the loan melas. I do not deny the contribu
tion of loan melas. But I think, equally grave 
is the contribution of the massive scheme of 
toan waivers whtoh has hurt the credit
worthiness, which has hurtthe axis of repay

ment, which is the basis of a sound banking 
system. Our banks are committed to social 
banking. Let me be very clear. I think, there 
is no base for any fear that we are going to 
renege on our commitment to use the bank
ing system as a major Instrument of devel
opment. Social banking in this country has 
come to stay. The challenge is not to renege 
on that commitment but to make social 
banking also profitable banking. And that is 
the challenge that banks must face. Banks 
must serve the needs of oursociety, particu
larly the needs of the poorer sections, the 
artisans and small industrialists. But they 
must, simultaneously, remain as viable en
tities because if they are not healthy, they 
cannot perform the functions whteh we want 
them to perform. Therefore, financial re
forms are very important.

In the same way, the role of the man
agement and the working of our public sec
tor is an integral part of the reform process. 
A pubik: sector whteh is profitable, whteh is 
dynamk: and which is the pace-setter in 
technologteal devetopment, is a source of 
great strength to our country. But a public 
sector whk;h absorbs and sucks resources 
year after year, and which does not gener
ate resources, I can assure you, neither 
helps growth, nor does it help to promote the 
cause of social justk».

We admit that these are the critical 
issues. Not that I have provided solutions to 
all these problems, but what I have done is, 
I think I have bought time for this country to 
reflect on these criticai areas. In months to 
come, this country must find a more mean
ingful nattonal consensus so that we can 
together evolve a new Indian approach to 
dealing with these problems. This we owe to 
ourselves, this we owe to our chiklren and 
this we owe to our grand children. It Is only 
when we find solutions to these problems, 
we wouM regain for this country, the pres
tige that this country deserves. We have in 
our native language, Punjabi, a saying 
‘Duniya maandi jora din, lakh lahnat 
kamzoran din*. You cannot have an inde
pendent foreign polcy on the basis of a 
collapsing economy. If you have any Inter
national ambitions and why shouM a country
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of 850 million people with a great civilization, 
which has given so much to the world, not 
have international ambition? Why should we 
not have ambition of having a major share 
on the international arena? But that can 
become reality not by speaking In the 
United Nations but on the basis of what we 
do here to revitalise our economy; to make 
Indiaan internationally competitive econon  ̂
so that the foreigners take seriously what 
happens here and we become a part of the 
worid economy. We give and we take. That 
is the only base on which you can regain the 
respect of the rest of the world. This Budget 
is a part of that strategy.

With these words I commend the Fi
nance Bill to this august Houes.

MR. SPEAKER: The question is

That the Bill to give effect to the 
rinanclal proposals of the Central Govern
ment for the financial year 1991-92, be 
taken Into conskleration.*

The motion was adopted

MR. SPEAKER: Now, we will take up 
Clause-by-Clause conskleration of the Bill. 
Since there are no amendments to Clause 
2,3 and 4, I shall now put Clause 2 to 4 to 
the vote of the House.

The questton is:

That Clause 2 to 4 stand part of the
Bill."

The Motion was adopted 

Clauses 2 to 4 were added to the BIK 

Clauses 5- Amendment of Section 10

MR. SPEAKER: There is an amend- 
mentto clause 5, suggested by ShrlOlrdhari 
Lai B^algava. Mr. Bhargava, are you mov
ing your amendment?

[TranslatlonJ

8HRI QIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move:

Page 5, line 45,- 

add at the end-

"and the sum received from time to 
time in the money back scheme” (20)

[Englbh]

MR. SPEAKER : I shall now put the 
amendment moved by Shri Bhargava to the 
vote of the House.

tived
Amendment No. 20 was put and nega-

MR. SPEAKER: Now thequestton Is:

That Clause 5 stand part of the Biir

The Motion was adĉ nted

aause 5 was added to the Bill

MR. SPEAKER: There are no amend
ments to clause 6, Now, the question Is :

That clause 6 stand part of the Bill*

TTte Motion m«9S adopted.

Clause 6 was added to the BIIL

Clause?

Amendment made:

Page 6, for clause 7, substitute,-

*7, Insectton 12Aofthe Income-tax 
Act, in clause (a) for the proviso, 
the foitowlng proviso shall be sub
stituted. with effect from the 1st 
day of October. 1991, namely:-

*Piovkled that where an applk»- 
tion for registration of the trust or 
institution is made after the expiry 
of the period aforesakl, the provi- 
stons of secttons 11 and 12 shall 
apply In relatton to the income of 
such trust or institution,-
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(0 fromthedateofthecreationof 
the trust or the establishment 
or the Institution if the Chief 
Commissioner or Commis
sioner Is, for reasons to be 
recorded In writing, satisfied 
that the person in receipt of 
the income was prevented 
from malting the application 
before the expiiy of the period 
aforesaid for sufficient rea- 
sons;-

(10 from the 1 st day of the finan
cial year In which the applica
tion Is made, if the Chief Com
missioner or comnnissioner is 
not so satisfied,*

(49)

(Shri Manmohan Singh)

MR. SPEAKER : The question is:

That clause 7, as amended, stand 
partoftheBlir

The Motion was adopted 

Clause 7, as amended, was added to the
m

MR. SPEAKER: There is no amend- 
nnent to clause 8, Now the question Is:

That Clause 8 stand part of the Blir

The Motion was adopted 

Clause 9- Amendment of section 17

MR. SPEAKER: There is an amend
ment suggested by Dr. Debi Prosad pal, are 
you moving?

DR. DEBI PROSAD PAL (Calcutta 
North-West): No.

MR. SPEAKER : Shri Girdhari U l 
Bhargava, are you moving your amend
ment?

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): i beg to move:

Page 7, Une 17;-

for ‘inserted, namely* substitute-

‘Inserted with effect from the 1st day 
ofApril, 1982, namely* (37)

Page 7, lines 45 and 46;-

For * seventy-five thousand rupees‘ 
Substitute the limit as may be pre
scribed* (38)

MR. SPEAKER: There are also Gov
ernment amendments. Shri Manmohan 
Singh.

Amendments made:

‘Page 7, in lines 33 to 35, for live 
thousand rupees. In the previous year, 
in the case of the employees and 
further five thousand rupees In the 
case of his family; *,Substitute *ten 
thousand nipees in the previous yearf
(50)

‘ Page 7, in lines 33, /or* Seventy-five 
thousand Sutefffuto‘one iaith’ (51)

(Shri Manmotian Singh)

MR. SPEAKER: I shall now put the 
Amendments number 37'and 38 moved by 
Shri GIrdharilai Bhargava to the vote of the 
House.
Amendments No. 37 and 38 were put and 

negatived

MR. SPEAKER: The question Is: 
That aause 9, as amended, stand 

partoftheBlir

The Motion was ad<^ed

aause 9. as amended, was addedto the
Bin

MR. SPEAKER: There is no amend
ment to clause 10 - Now the question Is:
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The Motion was adopted 

Clause 10 wia added to the BIH 

Clause<11 AmemUnent of Section 32
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MR. SPEAKER: There are Amend
ments suggested by Shri Jaswant Singh. 
Dr. Laxminarayan Pandeya and Shri 
Rajendra Agnlhotri. Shri Jaswant Singh, are 
you moving your Amendment?

SHRIJASWANTSiNGH (Chlttorgarh) 
: I beg to move:

Page 8, •

Omit lines 8 to 13 (8)

MR. SPEAKER: There is also a Gov
ernment Amendment.

Amendment miKJe:

18. /or lines 3 to 7, substitute, -

(a) for the second proviso, the follow
ing proviso shall be substituted, 
namely :•

*Providedfurtherthat nodeduction 
shall be allowed under this clause 
In respect pf -

(a) any motor car manufactured out
side India.
where such motor car is acquired 
by the
assess afterthe 28th day of Febru
ary. 1975, unless it is used-

(0 In a business of running it on 
hire for tourists; or

(II) Outside India In his business 
or profession in another coun
try: and

(b) anymachlneryorplantKtheactual 
cost thereof It allowed 88 a deduc
tion
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In one or more years under an 
agreement
entered into by the Central govern
ment under section 42.* (52)

(Shri Manmohan Singh)

MR. SPEAKER: I shall now put the 
Amendment number 8 moved by Shri 
Jaswant Singh to the vote of the House.

Amendment No. 8 was put and nega-

Biir

tived

MR. SPEAKER: The question is:

That clause 11. as amended, stand 
part of the Bill.*

The Motion was adopted

Clause 11. as amended, was added to 
theBa

MR. SPEAKER : There no amend
ments to clauses 12 to 14.

The question is:

That clause 12 to 14 stand part of the 

The Motion was adopted.

Clauses 12 to 14 were added to the Bit 

Clausel 5- Insertion of new section in
43D

MR. SPEAKER: There is a Govern
ment Amendment

Amendment made:

*Page 9. in lines 13 and 14, o/nff*wlth 
effectfromthelstday of April. 1992. (53)

(Shri Manmohan Singh)

MR. SPEAKER: The question Is:

That Clause 15, as amended, stand 
part of the B r .
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The motion was adopted

Clause IS as amended, was added to the
Btt

MR. SPEAKER: There are no amend
ments to clauses 16 to 18.

Now the question is:

That clause 16 to 18 stand part of the
Biir

The Motion was adopted

Clause 16 to 18 were added to the BW

Clause t9~Amendment of Section 48

SHRi QIRDHARILAL BHARGAVA: I 
beg to move:

Page 9, line 53. -

1or“ fifteen thousand rupees* substi
tute
nhirty thousand rupees* (21)

MR. SPEAKER :lshail now put amend
ment no. 21 moved by Shri Girdharilal 
Bhargava to the vote of the House.

The amendment was put and negatived

MR. SPEAKER: The question is:

That Clause 19 stand part of the Bill.'

The Motion was adopted

Clause 19 was adUM to the Bn

MR. SPEAKER: There are no amend
ments to clause 20 to 25.

The question is:

That clauses 20 to 25 staild part of 
the Bill.*

aauses 20 to 25 were added to the BIU

Clause 26 Amendment of Section 80 Q

SHRI GIRDHARI LAL BHARGAVA; I 
beg to move:

Page 10,-

omH lines 51 to 54 (22)

MR. SPEAKER: Ishall nowput amend
ment no. 22 moved by Shri Girdharilal 
Bhargava to the vote of the House.

The Antendment No. 22 was put and 
negatived

MR. SPEAKER: The question is

That Clause 26 stand part of the Bill*.

The Motion was adopted

Clause 26 was added to the Bill

MR. SPEAKER: There are no anrwnd- 
ments to clause 27.

The question is:

That Clause 27 stand part of the Bill’ 

The Motion Was adopted 

Oause 27 was adctod to the BIH 

Clause 28- Amendment of Section 80
UUZ'riflLf

SHRI JASWANT SINGH : I beg to 
move:

Page 12.

omit lines 23 to 27 (9)

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move:

The Motion was adopted Page 12.-
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ftw lines 23 to 27, substnute-

(i)afterclause (a), thefollowingclause 
shall be inserted, naniely:-

‘(aa) Provisions of section 80 HHD of 
the income-tax Act regarding Hotels 
ortour operators shall also t>e applica
ble to the sale proceeds in foreign 
exchange in ashop,ennporlumorany 
other establishment situated in India 
under ‘export out of India.* (31)

SHRIGIRDHARILAL BHARGAVA: I 
beg to move:

Page 12,-

for lines 23 to 27 sulistitute-

(I) afterclause(a),thefollowingclause 
shall be Inserted, namely:-

(a) “Export out of India * shall 
inciudeanytransactionbyway 
of sale or othenvise to foreign 
tourist giving undertaking to 
canygoodsoutof India against 
convertible foreign exchange 
in a shop emporium or any 
other establishment situated 
in India.* (39)

Amendments made;

11, after line 57, insert, •

substitute ‘ninety percent of any sum 
refenred to in clauses (Ilia), (iiib) and 
(iiic) of section 28 or of any receipts*. 
(55)

(ShrlManmohanSingh)

MR. SPEAKER; Ishallnowput amend
ment no. 9 moved by Shri Jaswant Singh, 
amendment no. 31 moved by Shri Bhagwan 
Shankar Rawat and amendment No. 39. 
nrx>ved by Shri Girdharilal Bhargava to the 
vote of the House.

Amendments No. 31 and 39 were put and 
negatived

MR. SPEAKER: The questton is:

* That Clause 28 as amended stand 
part of the Bill*

The motion was adopted

Clause 28 as amended, was added to the 
BU

Clause 29 - Amendment of Section 80 
HHD

Amendments made:

Page 13, om/ir lines 15 to 25 (56)

Page 13, in One25/or*(e)*, subsOuto 
■(d)*. (57)

t>rDvlded that the profits computed 
underdause (a) ordause (b) ordause
(0) of this sub-section shall be further 
increased by the amount which bears 
to ninety percent of any sum referred 
to In clause (ilia) (not being profits on 
sale of a license acquired from any 
other persons), and dauses (iiib) and 
(iiic), of section 28, the same propor
tion as the export turnover bears to 
the total turnover of the business car
ried on by the assess.* (54)

Page 12. in line 39,/Ssr

"nbiety per cent of any receipts’.

Page 13, in line 30, and 31 o/nff, *as 
reduced by the payments made by him to 
the otherassess as referred to in the proviso 
to sub-section (3)*. (58)

Page 13, in line 32 for, *(f), subsOtute 
•(c)*. (59)

(Shri Mannwhan Singh)

MR. SPEAKER: The questton is:

"That dause 29, as amended, stand 
part of the Bill.*



79 Fkmno»(No^) SEPTEMBER 14.1991 m  1991 80

The motion was suioplBd

Clause 29. as sumndod, ¥os adiiodto 
theBK

ClauaaSO-lnseftionofNew SectlonBO 
HHE

MR. SPEAKER : Clause 30. Shrl 
Manmohan Singh to move an amendment

ClaiiMSO

Amendment made:

Page 13, after Ine 54 Insert,

Explanation,—  The said considera
tion shall t »  deemed to have been received 
in India where it is credited to a separate 
account maintained for the purpose by the 
assess with any bank outside India with 
approval of the Reserve bank of India. (60)

(Shrl Manmohan Singh)

MR. SPEAKER: The questton is:

“That Clause 30, as amended, stand 
part of the BRI.

The motion was adopted

Clause 30 as amended, was added to the 
BM

MR. SPEAKER: There are no amend
ments to clause 31

The questton is;

That clause 31 stand part of the Bur.

The Motion was adopted

Clause 31 was added to me BK

Ctauae 32 • Aisertfon of AfeMr Sectton 00- 
lA

MR. SPEAKER :There is an amend
ment. No. 61 to clause 32.

Amemfanent made;

Page 17, in line 10 for thirty-five’, 
substitute "sixty”. (61)

(Shri Manmohan Singh)

Mm. SPEAKER: The questton Is:

'That aause32 as amended, stand 
part of the BHL”

The motion was adopted

Clause 32, as amended, was added to 
theBU

MR. SPEAKER :Shrl Manmohan
Singh.

SHRI MANMOHAN SINGH: I beg to

* That this House do suspend clause 
(I) of rule 80 of the Rules of Procedure 
andConduct of Business in LokSabha 
in so far as It requires that an amend
ment Shan be within the scope of the 
Bill and relevant to the sut)|ect matter 
of the clause to whtoh It relates, in Its 
appltoatton to Oovemnwnt amend
ment fyk). 62tothe Finance (No.2) BUI, 
1991 and that this amendment may 
be allowed to be nKwed.*

MR. SPEAKER: The questton Is:

* That this House do suspend clause 
(I) of rule 80 of the Rules of (Procedure 
andComtoctofBusbiess in LokSabha 
in so far as it requires that an amend
ment shaH be within the scope of the 
BiNandrelevanttothesub|ect matter 
of the clause to which It relates, in Hs 
applicalton to Qovemment amend
ment No. 62 to the Finance (No.2) Bill, 
1991 and that this amendment may 
be allowed to be moved.”

The motion was adopted 

NmvelauM32A 

Anrwndment made:
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■Page 17. after line 15. Insert. -
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*32A. In section SOL of the Incom e^ 
Act, in sub-section (I), for sut>«lause 
(la), the following sub-dause shaH be 
substituted, with effect from the 1st 
day of April. 1992. nameiy:-

"(fi) interest on Nationai Savbigs Cer
tificates (VI issue) or National Saving 
Certificates (VII Issue) or National 
savings Certificates (VIII issue) Is
sued under the Government Savings 
Certificates Act. 1959.* (62)

(Shrl IManmohan Singh)

lUlR. SPEAKER: The question is:

That new Clause32Abeaddedtothe 
Bln.*

The motion was adopted

NBwOau8032A was added to thoBa

Clause 33 - ̂ /nsnctmnf of Sdcfton 00

Amendrrvnt made;

*Page 17. /or clause 33, substtMa,-

*33. In section 80-0 of the Income-tax 
Act, with effect from the 1 st day April,
1992.-

(a) after the words *an Indian com
pany”. the words and braclcets *or 
a person (other than a company) 
who is resident In India’ shall be 
Insetted;

(b) for the words *technicai services'’. 
thewords*lechnicalorprofesslonai 
services* shal be Inserted;

(c) the words *under an agrsement 
approved In this behalf bythe Chief 
Commlssionerorthe DhedorOen- 
eral.*-8talbeomlited:

(d) the first and second provision shaa 
beomUed;

(e) in the third proviso, for the words 
‘Provided also*.

the word Trovided*shall be substi
tuted;

(0 in the Explanation. afterdauseOO. 
the following clause shall be in
serted. nameiy:-

”(ni) services rendered or agreed 
to be rendered outside India 
shall include services renderad 
from Indiabutshali not Include 
services rendered in India.” 
(63)

(Shrl Manmohan Singh)

MR. SPEAKER: The question Is:

That clause 33. as amended, stand 
partoftheBflL”

Via Motion WM adopted

Clajsa33,asamendad,misaddedt0
ttteBU

MR. SPEAKER: There are no amend
ments to clauses 34 to 36.

The question Is:

That Clauses 34 to 36 stand part of 
the Bln.*

The motion was adopted

Clauses 34 to 36 ware added to thaBU

Clause 37 • Amendment of Sectkin 88

SHRI BHOGENDRA JHA 
(MadhubanI): I beg to move:

-Page 18,-

after Rne 12. Insert •

*(e)asmaa scale Industries unlL’ (15)

MRSPEAKER:l8hafinowpUamend-
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msnt No. 15 move by Shri Bhogendra Jha to 
the vote of the House.

Amendment, No.15wasputand 
negatived

14U» hrs.

MR. SPEAKER: The question Is:

*ThalClause37 stand part of the Bill.*

The motion was adopted

Clause 37 was added to theBU

MR. SPEAKER: Thera are no aniend- 
ments to clauses 38 to 50.

Now the question Is:

That clauses 38 to 50 stand part of 
the Bill.

The motion was adopted

Clauses 38 to 50 were added to the Big

ClauMSI - Amendment of Section 194A

SHRI RAM KAPSE (Thane): I beg to 
move:

Page 20.-

/or clause 51 subsfflute -

*51. In section 194A of the Income 
Tax Act. In sut>-section 3, In clause 
(vH). the words, figures and brackets 
“with a banking company to whtoh the 
Banking Regulation Act. 1949af>plies 
(Including any bank or banking Institu- 
ttonretenwdtoinsectkmSi oftheAct. 
or*shall be omitted «vlth effect from the 
1st day of October. 1991. (1)

Amendment made:

Page 20, for clause 51. substitute,—

’51. insectton l94Aof the Income-tax 
Act, In 8ut>-sectk)n (3), fordause (vIO,

the foHowIng clauses shaH be substi
tuted with effect from the 1st day of 
October. 1991, namely:-

‘(vll) to such income credited or pakl 
In respect of deposits (otherthan time 
deposits) with a banking company to 
whteh the Banking Regulatton Act, 
1949, applies (Including any bank or 
banking instttutkm referred to In sec- 
ttonSI of that Act);

^la ) to such Income credited or paM 
in respect of. —

(a) deposits with a primary agricultural 
credit society or a primary credit 
society oracooperatlve land nrx>rt- 
gage bank or a cooperative land 
development t>ank;

(b) deposits (otherthan time deposits) 
with a cooperative society other 
than a cooperative society or bank 
referred to In sub-clause (a), en
gaged In carrying on the business 
of banking:

Explanation. —  For the purposes of 
clauses (vH) and (vlla). Hmedeposlts’ means 
deposits (excluding recurring deposits) re
payable on the expiry of fixed periods.*. (64)

(Shri Manmohan Singh)

MR.SPEAKER:Now, Iwlliputamend- 
ment no. 1, moved by Shri Ram Kapse. to 
dause 51 to the vote of the House.

The amendment wte put and negaOved

MR. SPEAKER: The questton Is:

That Clause 51 as amended, stand 
part of the BHi.*

The Motion was adopted

Oause 51, as amended, meaddedto 
theBa

Omte* 52-Amendment of Section 194
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SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move

Page 20.—

for clause 52, substitute—

52. In section 194BB of the Income- 
tax for the words five thousand ru
pees’ The words *ten thousand ru
pees* shaii be substituted.’ (23)

[EngllshJ

Amendment made

Page 20, for clause 52 substitute,—

'52. In section 194BB of the Income- 
tax Act, for the words five thousand 
rupees’, the words two thousand five 
hundred rupees’ shall be substituted 
with effect from the 1st day of Octo
ber. 1991.’ (65)

(Shrl Manmohan Singh)

MR. SPEAKER: The Amendment no. 
23 to Clause 52, moved by Shri Girdharilai 
Bhargava to the vote of the House.

Amendment No. 23 was put and 
■negatived

MR. SPEAKER: The question is:

That Clause 52, as amended, stand 
part of the Bill.’

The motion was a d o f^

Clause 52 as amended, wasaddedtothe

Cteuw 53 - Amendment of Section 
194EE

SHRI RAM NAIK (Bombay - North): I 
beg to move:

Page 20. line 57.—

suijstnute "twenty five thousand ru
pees’ (2)

SHRI ANNA JOSHI (Pune): I beg to 
move:

Page 20,—  
afterline 59

Insert—  ’Provided also that nothing 
contained in this section shall apply to 
the payment of the said amount when 
a person gives a declaration to the 
effect that he has paid the tax in 
advance after considering the total 
income by way of interest*. (3)

SHRIJASWANTSINGH (Chittorgarh) 
: I beg to move:

Page 20, line 57, —

for Iwo thousand five hundred ru
pees’
Substltute“t9n thousandfive hundred 
rupees’. (10)

[Translation]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move:

Page 20 line 57.—

for “two thousand five hundred ru-

sut)stttute *twenty thousand rupees* 
(24)

[EngHshJ

MR. SPEAKER : Now. I will put 
amendment No. 2 and 3 to Clause 53 Moved 
by Shrl Ram Nak and Shri Anna Joshi to the 
vote of the House.

Amendments M>. 2 and 3 were put 
negatived

Ma SPEAKER: Now. Iwlllput amend
ment No. 10 to Clause 53 moved by Shri 
Jaswant Sing to the vote of the House.
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Page21,-Amendment No. 10 was put and
negatived.

MA.SPEAKER: Ishall nowputamend-
ment No. 24 moved by Shri Girdhari lal
Bhargava to the vote of the House.

Amendment No. 24 was put and
negatived.

MA. SPEAKER: The question Is :

"That clause 53 stand part of the Bill."

The motion was adopted.

Clause 53was added to the Bill

Clause 54 - Insertion of New Section
194G and 194H

[Translation]

SHRI GIRDHARI LAl BHARGAVA
(Jalpur) : I beJtomove :

Page ,line 8,-

for 'en percent" substitute
five percent" (25)

Page 21,IIne 18,-

for ten per cent" substitute
"fIve per cent" (26)

Page 21, line 22,-

for ~o thousand five hundred ru-
pees"
subslMe 'en thousand rupees· (27)

[EngliSh]

MA. SPEAKER: Amendments No.42
and 44 are same as amendment No. 27. So,
they are not being moved.

[Translation]

SHRI DAU DAYAL JOSHI : I beg to
move:

Bill, 1991 88

after line 18 inset1-

·provided that the recipient of the
commission or brokerage who retains
the said commission or brokerage or
in any other manner is in receipt of the
same without being given by the per-
son responsible for paying the said
commission or brokerage shall be
required to deposit the Income-tax
deductible at source, namely at the
rate of ten per cent on the amount of
commission or brokerage so retained
or received by him and all the provi-
sions applicable to the person respon-
sible for paying the commission or
brokeraqe shall apply to such
recelplent of the commission or bro-
kerage accordingly." (43)

[EngliSh]

SHRI MANMOHAN SINGH :Sir,l beg
to move;

;
r

$

Page 21, for line 5, substitute,-

"Wayof commission, remuneration or
prize (by whatever name called) on
such tickets In an amount exceeding
one thousand rupees shall, at the".
(66)

Page 21, for lines 19 to 22, substi-
tute, -

"(2) The provisions of sub-section (1)
shall not apply -

(a) to such persons or class or of
persons as the Central Gov-
ernment may, having regard
to the extent of inconvenience
caused or likely to be caused
to them and being satisfied
that it will not be prejudicial to
the interests of the revenue,
by notification In the Official
Gazette, specify Inthis behalf:

....•
r
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(b) where the amount of such in-
come or, as the case may be,
the aggregate of the amounts
of such income credited or
paid or likely to be credited or
paid during the financial year
by the person referred to in
sub-section (1) to the account
of, or to, the payee, does not
exceed two thousand five hun-
dred rupees." (67)

MA. SPEAKER: Ishall now put amend-
ments No. 25, 26 ahd 27, to clause 54,
moved by Shri Girdhali Lal Bhargava to the
vote of the House.

Amendments No. 25. 26 and 27 were put
and negatived

MR. SPEAKER: Ishall now put amend-
ment No. 43, to clause 54, moved by Shrl
Oau Oayal Joshi to the vote of the House.

Amendment No. 43 was put and
negatived

MA. SPEAKER: I shall now put Gov-
ernment amendments No. 66 and 67 to the
vote of the House.

The question is :

Page 21, for line 5, substitute, -

''way of commission, remuneration or
prize (by whatever name called) on
such tickets in an amount exceeding
one thousand rupees shall, at the ".
(66)

Themotion was adopted

MA. SPEAKER: The question is :

Page 21, for lines 19 to 22, substi-
tute, -

"(2) The porvisions of sub-section (1)
shall not apply-

(a) to such persons or class or

classes of persons as the
Central Government may,
having regard to the extent of
inconvenience caused or likely
to be caused to them and be-
ing satisfied that it will not be
prejudicial to the interests of
the revenue, by notification in
the official Gazette. specify in
this behalf;

(b) where the amount of such in-
come or, as the case may be,
the aggregate of the amounts
of such income credited or
paid or likely to be credited or
paid during the financial year
by the person referred to in
sub-section (1) to the account
of, or to the payee, does not
exveed two thousand five hun-
dred rupees." (67)

Themotion was adopted

MR. SPEAKER: The question is :

"That clause 54, as amended, stand
part of the Bill. "

The Motion was adopted

Clause 54, as amended, was added to
the Bill

MA. SPEAKER: There is no amend-
ment to clause 55,

The question is :

"That clause 55 stand part of the Bill."

Themotion was adopted

Clause 55 was added to the Bill

New clause 55A

SHRI MANMOHAN SINGH :Sir, I beg
to move:

"That this House do suspend clause
(i) of Rule 80 of the rules of Procedure
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[Sh. Manmohan Singh]

andConductof Business In LokSabha 
in so far as It requires that an amend
ment shall be within the scope of the 
BIN and relevant to the sutHect matter 
of the clause to which It relates. In Its 
application to Government amend
ment No. 66tothe Fnance (No. 2) Bill, 
1991 and that this amendment may 
be allowed to be moved.

MR. SPEAKER: The question:

*That this House do suspend clause
(I) of rule 80 of the Rules of Procedure 
andConductof Business in LolcSabha 
in so far as it requires that an amend
ment shaH be within the scope of the 
Blit and relevant to the sut̂ ect matter 
of the clause to which H relates, in its 
application to Government amend
ment No. 68 to the Finance (No. 2) Bill, 
1991 and that this amendment may 
be allowed to be moved.

The motion was adopted

Amendment made:

IHige 21, after line 40. insert. —

^SA. In section 196A of the Income- 
tax Act, after sub- section (2). the 
folowing sub-section shall be beerted, 
wtth effect from the 1st day of Octo
ber. 1991, namely:—

“p )  Notwithstanding anything con
tained fa) this Act, no deduction of tax 
shall be made from any income pay
able in respect of unto issued under 
any scheme of the Uni Trust of India 
estabHshed undersection 3 of the Unit 
Trust of India Act. 1963. to any institu
tion Off und where such Income is not 
HaUe to inclusion in to total Income 
underthe provisions of sevion 11 and 
12 clause (22) or dause (22A) or 
clause (23) ordause (23AA) ordause 
(23C) of section 10.V. (68)

(Shrl Manmohan Singh)

MR. SPEAKER: The question is:

‘That new clause 55A stand part of 
theBm."

77)6 motion was adopted.

NSW daiaeSSA was added to the BM

MR. SPEAKER: There are no amend
ments to clauses 56 to 58.

The (pjestion Is:

That clause 56 to 58 stand part of the 
Bin.*

The motion was adopted

Clause 56 to ̂  were sMed to them

&Bua»S9-Amen<AnettaSectton204

Amendment made:

Pages 21 and 22. for clause 59. 
substitute —

*59. Insection 204 of the Income-tax 
Act. in the opening portion, after the 
word.figurBsandletler*sectlon 194E* 
the words, figures and lettere ̂ section 
194EE‘. ̂ section 194F. section 1940 
section 194H*. shall be inserted with 
effect from the 1st day of October. 
1991*.

(Shrt Manmohan Singh)

MR. SPEAKER: The question:

That Clause 59. amended, stand part 
oftheBr.

The motion was adopted

Clause 59, as amended, was added to 
them

MR. SPEAKER : There are no 
amedmends to clause 60 to 62.

The question is:

That clause 60 to 62 stand part of the 
B l.’
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The motkm was adopted

Oause 60 to 62 were aided to the mu

Clausa 63

Amendment mode:

Page 22. in lines 19 and 20 omit ‘out 
of tlie piaces specified In reiation to 
otiier Benciies* (70)

(Sliri Manmohan Singii)

MR. SPEAKER: The question is:

That Clause 63, as amended, stand 
partoftheBiir.

The motion was adopted

Ckttise 63, as amended, wastMedto 
them

Clause 64 - Amendment of Section 24SD

Amendment made:

Page 22, in line 23 for “six months’, 
sulKtHue *one hundred and twenty 
days*(71)

(Shri Manmohan Singh) 

MR. SPEAKER :The question is:

* That Clause 64 as amended stand 
part of the B r .

The motion was adopted

Clause 64. as amended, was added to 
IheBa

MR. SPEAKER: There are no amend
ments to clauses 65 and 66.

The question is:

That clause 65 and 66 stand part of 
thdBir.

The motion was a<topted

Clause 65 and 66. wem added to the BIB

Clause 67 Amedment of Section 2 7 ^

Amendments made:

Page 22, for line 44, sul)stitute, -

‘other assessment year or years if he 
makes an application to the income- 
tax authority refered to in sub-section 
(4) at any time before the 1st day of 
April, 1992.* (72)

(Shri Mamohan Singh)

MR. SPEAKER: The question is:

That clause 67, as amended, stand 
part of the BIIL’

The motion was adopted

Clause 67, as amended, was added to 
the Bn

Clause 68- Amendment of section 279'

Amendments made:

Page 23, for line 3, substitute.-

icompounded by the Chief Commis
sioner or Director General*. (73)

(Shri Manmohan Singh)

MR. SPEAKER: The question is:

That Clause 68, as {unended, stand 
part of the Br.

The motion was adopted

Clause 68. as amended was added to 
theBUI

Clauameo- Insertion of twelfth schedi^ 

Antendments made:
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Page 23. m Aw 27, for*cnishing and 
screening*
substitute *screening orcnishbig and 
screening*. (74)

Page 23, in Une3l ,for‘rocks*. substi
tute
“rocKs including cut and potishad gran
ite’. (75)

(Shri Manmonhan Singh)

MR. SPEAKER: The question is:

That clause 69, as amended, stand 
part of the BUI.*

The motion was adopted

Clause 69. as wnanded, wasaddedto 
theBU '

Clause 70 - Consequential amendment

MR. SPEAKER: The question is:

That clause 70 stand part of the Biir.

The moUon was adofted.

Clause 70 was added to the tOL

Clause 71- Amendment of Section 5

SHRI DAU DAYAL JOSHI (Kota): Sir, 
Ibegtoniove:

Page 24,—

After Hne 5 Insert—

(a) aftersubdause (a) of Explanation 
Ito CiMise (vHO the following proviso 
shall be inserted, namely:-

*Piovided that the stiMhan jewellery 
for every married lady equivalent to
1,000 grams of gold or ks equivalent 
vatueforpredous, semi-preciisuslew- 
eHery or Jewellery made of metal and 
other precious metal Mce sOver, plati
num. shaH not fomfi part of JewellBry* 
(45)

MR. SPEAKER: I shaH now put the 
amendment moved by Shrt Oau DayidJoshi 
to the vote of the House.

The amendment No. 45 was put and 
negatived

MR. SPEAKER: The question is:

That clause 71 stand part of the Bar.

The motion was adopted

Clause7l vm  added to the BU

MR. SPEAKER:There are no amend
ments to clauses 72 and 73.

The question is:

That clauses 72 and 73 stand part of
theBiir

The motion was adopted

Clause 72 and 73 wen added to the BU

Clause • 74 Amendnmt otseOlon 18B

Amendment made:
Page 24, for line 37, substitute,—

’other assessment year or yean If he 
makes an application to the wealth- 
tax authority refenedto in sub-section
(4) at any time before the 1st day of 
April, 1992.*. (76)

(Shri Manmohan Singh)

MR. SPEAKER: The question Is:

That clause 74, as amended, stand 
part of the BBL*

The moton wta adopted

Omise 74. as amended, wasaddedto 
theBM

ClaumTS-Anmuit»ntofsacilon22BA 

Amendment made:
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Page 24. In linM44and 45, omit "out 
of the
places specified In relation to otiw 
Benches*. (77)

(Shri Mannrohan Singh)

MR. SPEAKER: the question Is:

That clause 75. as amended, stand 
part of the BRL’

The motion m ss adopted.

Clause 75. as amended, was added to 
them

CtauM 76 - Amendment o1 section 22D

Amendment made:

Page 24, in line 48, for ‘six month*, 
substitute
*one hundred and twenty days*. (78)

(Shri Manmohan Singh)

IMR. SPEAKER: The question is:

That clause 76, as amended, stand 
part of the B«i.*

The motion was adopted

Clause 76 as amended, was added to the 
BM

MR. SPEAKER: There are no amend
ments to clause 77 and 78.

The question Is:

That clause 77 and 78 stand part of 
theBir.

The motton was adopted 

dauses 77and 78 were added to the Bit 

dame-79 

Amendement made:

Page 25. for line 14. substltuto. —  
*by the Chief Commissioner or Direc
tor General.* (79)

(Shri Manmonhan Singh)

MR. SPEAKER: The < ^ io n  Is:

*That clause 79. as amended, stand 
part of the BHL*

The motion was adopted

Clause 79, as amended, wss added to 
theBa

MR. SPEAKER: The question Is:

-That clause 80 stand part of the BHL*

The motion was tulopted

Clause 80 tMedto theBa

Clause 81

Amendemet made:

Page 25. for lines 28 and 27. sut)sti- 
tute,—

(a) in rule 9A,—

(i) after the words *at the option 
of the assessee*. the words 
*or a company* shall tie In
setted:

(11) forthewords*fourasessmenl 
years*, wherever they occur, 
the words *nlne assessment 
years* shall be substituted; 
(80)

(Shri Manmohan Singh)

MR. SPEAKER: The question Is:

That clause 81, as amended, stand 
part of the BRL*

The motion was adopted
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Oaus9 81, as eunended, wasaddedto 
m em

MR. SPEAKER: There are no 
' amendements to dauses 82 to 87.

The question is:

That clause 82 to 87 stand part of the 
Bill.’

The motion was ade^ed

Clause 82 to 87 weie added to the BUL

Clause 88

Amendment made:

Page 26, for line 28, substitute,—

* the Chief Commissioner or Direc
tor General.'. (81)

(Shri Manmohan Singh)

MR. SPEAKER: The question is:

*That dause 88, as amended, stand 
part of the Bill.’

The motion was iutopted

Clause 88, as amended, was added to 
ffieBBL

ClauM 89- Amencbnent of section 2

SHRIBHAGWAN SHANKAR RAWAT 
(Agra): Sir, I beg to move:

Page 26. —  Omff lines 42 to 45 (4)

SHRI RAM NAIK(Bombay-North):Sir. 
I beg to move:

Page 26. Ines 43 to 45 omit

\>r a cooperativa society engaged In 
carrying on the business of banking 
(including a cooperative land mort
gage bank or a cooperative land de
velopment bank*. (5)

Page 26. In lines 14 and 45. for

"(induding a cooperative land mort
gage bank or a cooperative land de
velopment bank)* substitute *not be
ing a cooperative society provMIng 
credit facilities to farmers or village 
artisans*. (82)

(Shrl Manmohan Singh)

MR. SPEAKER:lshalinowput amend
ment No. 4 moved by Shri Bhagwan Shankar 
Rawat to the House.

An»n<knent No. 4 was fHit and negatived

MR. SPEAKER:lshalinowput amend
ment No. 5 to the vote of the House.

Amendment No.5 was put and nega
tived

MR. SPEAKER: The questton Is:

‘That clause 89. as amended, stand 
part of the Bill.*

The motion was adopted

dause 89, as amended, was added to the 
80

MR. SPEAKER: There is amendment 
to dause 90. The question Is:

That clause 90 stand part of the BUI.*

The motion was adopted

clause 90 vae added to the BW

Clause 91- Amendment o! section 4

SHRI QIRDHARI LAL BHARGAVA
(Jaipur): Sir. I beg to move:

Page 27. line 44,—

for *there percent* substitute- 
two percent* (29)
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MR. SPEAKER: I shall now put the 
amendment moved by Shri Girdharltal 
Bhaigava to the vote of the House.

The amendment No. 29 was put and 
negatived

MR. SPEAKER; The question is:

That clause 91 stand part of the Bill.

The motion was adopted

Clause 91 was added to the Btt

Clausa 92 Sut>stiMlon of new section for 
sections

Amendment made:

Page 27. for line 49, suijstitute,—

‘credit institutions) accruing or arising 
to the credit institution in that previous 
year:

Provided that any interest in relation 
to categories of bad or doubtful debts 
referred to In section 43D of the In
come -tax Act shall be deemed to 
accrue or arise to the credit institution 
in the previous year in which it is 
credited by the credit Intttution to its 
profit and loss account for that year or, 
as the case may be, in which it is 
actually received by the credit institu
tion, whichever is earlier.*.’. (83)

(Shri Manmohan Singh)

MR. SPEAKER: The question is:

That Clause 92, as amended, stand 
part of the BHL’

The Motion was adopted

Clause 92. as amended. wastKldedto 
BM

MR. SPEAKER: There are no amend
ments to clause 93 to 107.

Now, the question Is:
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That clauses 93 to 107 stand part of 
the Bill.*

The motion was adopted

Clauses 93 to 107 were added to the BUI.

Clause 108 - Substitution of new sections 
for sections 23 to 26

Amendment made:

Page 33, in line 10, for

the Board or a Chief Commissioner 
or a Director*. sut>stitute the Chief 
commissioner or Director*. (84)

(Shri Manmohan Singh)

SHRI MANMONAN SINGH: Sir, I beg 
to nrwve:

That the House do suspend clause 1 
of rule 80 of Rules of Procedure and 
Conduct of Business in Lok Sabha in 
so far as it requires that an amend
ment shall be within the scope of the 
Bill and relevant to the subject matter 
of the clause to which it relates in its 
application to Government amend
ment No. 85to the Finance (No.2) Bill. 
1991 and that this amendment may 
be allowed to be moved."

MR. SPEAKER: The question is:

Thatthe House dosuspendclause 1 
of rule 80 of Rules of Procedure and 
Conduct of Business in Loit Sabha in 
so far as It requires that an anwnd- 
ment shall be within the scope of the 
Bill and relevant to the sut̂ ect matter 
of the clause to which K relates in its 
application to Government amend
ment No. BStotheRnance (No.2) Bill. 
1991 and that this amendnwnt may 
be allowed to be moved.”

The motion was adopted



Amendment made:

Page 33. after line 15, insert, —

*26C. NothwiUistanding any tiling con
tained in any agreement under which 
any term loan has been sanctioned by 
the credit institution before the 1st 
day6 of October, 1991, it shali be 
iawfui for the credit institution to vary 
the agreement, so as to increase the 
rate of interest stipulated therein to 
the extent to which such institution is 
Babietopay the interest4ax underthis 
Act in relation to the anwunt of interest 
on the term loan which is due to the 
credit institution.

ExfOanaOon:- Forthe purposes of this 
section, *tenn loan” means a loan 
which is not repayable on demand. 
(85)

(Shri Manmohan Singh)

MR. SPEAKER: The question is:

That Clause 108, as amended, stand 
partofttieBHI.'

The motion was adopted

Clause 108, as amended, wasxidedto 
theBa

MR. SPEAKER: There no amend
ments to clauses 109to 111.

The question is:

That clauses 109 to 111 stand part of 
the BIN.’

The motton was adopted

aauses 109to 111 wmeaddedtothe 
BKL

103 Finance (No^)

112 • Amendment of Section 2

SHRI RAM NAIK (Bombay North): 
Sir. I beg to move:
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■Page 33, mes 36 to 41,

omi *or have any of the following 
three facilities, namely:-

(i) they are equipped with, or have 
access to. facilities for air-condi- 
tioning;

(IQ they have at least two separate 
doak rooms fitted with modem 
sanitary fittings;

(ill) they have a telephone instaOed 
therein;

(iv) they are equipped with, or have 
access to, cold storage or deep
freezing facility; (12)

SHRI BHOGENDRA JHA (Madhu'  
baniy: Sir. I beg to move:

Page 33, •

omff lines 40 and 41 (18)

P'ranslatlon]

SHRI QIRDHARI LAL BHARGAVA 
(Jaipur): Sir, I beg to move that

Page 33, after Hne 41. insert—

*(v) they are equipped with central
ised video viewing faculty”. (30)

[EngKsh]

Amendment made:

Page 33, for lines 36 to 41. substitute.

Ipremlses. at the t>eginning of any 
nx>nth, are equipped with, or have 
access to, facilities for air-condition
ing; •.*(86)

(Shri Manmohan Singh)

MR. SPEAKER: I Shall now put the 
Amendment Nos. 12,18 and 30 moved by 
Shri Ram Nak, Shri BhogendraJhaandShri 
Qirdhari lal Bhaigava to the vote of the 
House.
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exempted therefrom * (32)Amendments Nos. 12,18and 30 were 
put and negatived

MR. SPEAKER: The question is:

That clause 112, as amended, stand 
part of the Bill.’

The motion was adopted

Ciause 112, as amended, was added to 
VteBiH

P'ransiation]

Clause 113 - substitution of new sections 
for sections 3 to 5

SHRIBHAGWAN SHANKAR RAWAT 
(Agra): I t>eg to move that

Page 3 4 ,-

alter line 17 insert—

•expianation-The expenditure incurred 
on rent for accommodation hired or 
talten on lease In such hotel for sale of 
goods In foreign exchange shall be

lEngBsit]

MR. SPEAKER: I shal now put Amend
ment No. 32 nwved i>y Shri Bhagwan 
Shankar Rawat to the vote of the House.

Amendment No. 32 was put and nega
tived.

Transiation]

SHRI LAL K. AOVANI (Gandhinagar): 
Will the finance Minister still be ready to 
reconsider Income tax exemption limit? I 
would request you that it would be better if 
he considers it today

MR. SPEAKER: There are amendments 
to the First Schedule.

SHRI RAM NAIK: I beg to move :

Page 37,- 

for lines 11 to 20 substitute—

‘Rates of Income-tax

Rates of Income Tax

(1) where the total Income does not exceed

(2) where the total income exceeds Rs.
48.000 but does not exceed 
Rs. 60,000

(3) where the total income exceeds Rs.
60.000 but does not exceeds Rs.75,000

(4) where the total incime exceeds 
Rs. 75,000 but does not exceeds 
Rs. 1,00,000

(5) where the total income exceeds Rs.
1,00,000 
total Income

Nil;

10 per cent of the amount 
which the total income 
Rs. 48,000;

Rs. 1,600 plus 30 per cent 
of the anwunt by which the 
total income exceeds Rs. 
60,000;

Rs. 3,450 pftis 20 per cent 
the anmunt by which the 
total income exceeds Rs. 
75,000;

Rs. 8,450 ja/us50peroent. 
of the amount by which the 
total Income exceeds Rs.
1.00,000
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[Tmtslation]
The Kmit would be increased upto Rs. 

48000/-, hence I move it.

[English]

lexpectposttive response from the Gov-
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(6)

SHRIJASWANT SINGH (Chlttorgarh): 
I beg to move:

Page 3 7 -
for lines 11 to 20 subsMute -

'Rates of kKome-tax
(1) where the total income does 

not exceed Rs. 48,000. Nit

(2) where the total income exceeds 
Rs. 48,000 but does not exceed 
Rs. 80,000

20 per cent, of the amount 
by which the total income 
exceeds Rs. 48.000;

(3) where the total income exceeds 
60,000 but does not exceed 
Rs. 80,000.

Rs. 2.400 plus 30 percent. 
of the amount by which the 
total income exceeds Rs. 
60,000;

W where the total Income exceeds 
Rs. 80,000 but does not exceed 
Rs. 1,00,000

Rs. 8.400 plus 35 per cent 
of the amount by which the 
total income exceeds Rs. 
80.000;

(5) where the total income exceeds. 
Rs. 1,00,000

Fte. 15,400plus 40 percent, 
of the anwunt by which the 
total Income exceeds Rs. 
1,00,000 (13)

SHRI BHAGWAN SHANKAR RAWAT Page 37, - 
(Agra): 1 beg to move:

for lines 11 to 20, substitute • 
'Rates for Income-tax

(1) where the total Income does not 
exceed Rs. 48,000 Nl

(2) where the total Income exceeds 
Rs. 48,000 but does not exceed 

56,000

20 percent of the amount by 
which the total Income 
exceeds Rs. 48,000;

(3) where the total bicome exceeds 
Rs. 56,000 but does not exceeds 
Rs. 76,000.

Rs. 1,600 pAis 30 percent. 
of the amount by which the 
income exceeds Rs.56,000

(4) where the total Indme exceeds 
Rs. 76,000 but does not exceeds 
Rs. 1,00,000

Rs. 76,000 pAis 40 percent 
the amount by wiiich the 
total Income exceeds Rs. 
76,000;

(5) where the total income exceeds. 
Rs. 1,00,000

Rs. 17,200pkjs SO percent, 
amount by wirich the total 
Income exoMdtRs. 
1,00,000 (33)
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Page37,Hne31,- 
for "one member substitute - 
'half of the members'

(34)

Paoe37 line 33.- 
for *Rs: 22,000* Suijsatute 
*Rs. 48,000*

Page 37. for line 34 to 45, 
substitute

'Rates of Income-tax
(35)

(1) where the total income does not 
exceed Rs. 48,000 Nil;

(2) where the total income exceeds 
Rs. 48,000 but does not exceed 
Rs. 56,000

20 percent; of the amount 
by whteh the total income 
exceeds Rs. 48,000;

(3) where the total income exceeds 
Rs. 56,000 but does not exceed 
Rs. 76,000

Rs. 1,600 plus 30 per cent 
of the anwunt by which 
the total income exceeds 
Rs. 56,000;

(4) where the total income exceeds 
Rs. 76,000 but does not exceed 
Rs. 1,00,000

Rs. 7,600 plus 40 percent 
of the amount by which 
the total income exceeds 
Rs. 76,000;

(5) where the total income exceeds 
Rs. 1,00,000

Rs. 17,200 pA/s 50 per 
cent of the amount by 
whichthe total income 
exceeds Rs. 1,00,000

(3U
1 move these amendments and would Govemment should shed obduracy, 

like to appeal to the Govemment to stop
being obdurate. The way prices have sky- SHRI GIRDHARI LAL BHARGAVA 
rocketted and devaluatton of rupee has (Jaipur): 1 beg to move:- 
taken place it seems the injustice is being Page 37,- 
done to the hardworking masses and em-
ptoyees in the fixed income group. The /or lines 11 to 20 subsfffufe-

ftates of Income-tax

(1) where the total income does not 
exceed Rs. 48,000.

Nit;

(2) where the total income exceeds 
Rs. 48,000 but does not exceed 
Rs. 1,00,000

25% of the amount by 
whk^ the total Income ex
ceeds Rs. 48,000;

(3) where the total income exceeds 
Rs.1,00.000

Rs. 13,000 pAis40 percent 
of the amount by whk;h the 
total Income exceeds 
Rs.1.00.000 (40)
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Page 38, --
for lines 8 to 15 substitute -

Rates of income-tax

(1) wtwre ttie total income'does not exceed 
Rs. 25,000

(2) where the total income exceeds Rs.
25.000 but does not exceed Rs.
50.000

(3) Where the total income exceeds 
Rs. 50,000 but does not exceed 
Rs. 1,00,000

(4) where the total income exceeds 
Rs. 1,00,000

Nil.

6 per cent of the amount by 
which the total income ex
ceeds Rs. 25,000

Rs. 1,500 plus 12 per cent 
of the amount by which the 
total income exceeds 
Rs. 50.000

Rs. 7,500 plus 18 per cent 
of the amount by which the 
total income exceeds Rs.
1.00,000 (41)

In very strong words, I demand these 
amendments be circulated. Besides, I am 
sure the hon. Finance Minister would cer
tainly accept our proposal of Increasing the 
limit of income tax from the casting Rs. 
22000 to Rs. 48,000. Prices are increasing 
very fast and the masses are in a miserable 
plight. Therefore, I would appeal to rouse 
the ceiling limit upto Rs. 48,000 and at any 
cost it should be raised to at least Rs.
30,000.

SHRIDAU DAYAL JOSHI (Kota): I beg 
to move:-

Page41, - 
after line 47 insert-

“Provided further that where the total 
income exceeds Rs. 75,000 the sur
charge on the lncome4ax payable 
shall not exceed30%of the difference 
between the total Income on which 
inconw-tax is payable and the sum of 
Rs. 75,000.* (46)

(Inarruptions)

lEngBshJ

MR. SPEAKER; With yourconcun-ence, 
I am putting all these amendments to the 
First Schedule, namely amendment Nos. 6, 
13,33,34,35.36.40,41 and 46 to the vote 
of the House. No. 6.13.33.34.35.36.40, 
41 and 46.

Amendment were put and negatlred.

MR. SPEAKER; The question is:

* That the First Schedule stand part of the 
Bill."

The motion was adop/ted 
The First Schedule was added to the BlIL

MR. SPEAKER; There are no amend
ments to the second Schedule and the Third 
Schedule. The question is ‘That the second 
schedule and the third schedule stand part 
of the Bill.’

The motion was adopted.

The second schedule and the thkd 
schedule were adUM to the BUI.

The fourth •chadule

SHRI BHOGENDRA JHA (Madhubani): 
Sir, I beg to move;

Page 53,
Omtflines16and17 (19)

Amendments made;

Page 53, Line 46
fof-74.12" sotosf/ftrte *74.11* (47)

Page 54llne 8. -
/or*the activity of body building*
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substitute *building a body* (48)

(Shii Manmohan Singh)

MR. SPEAKER: I shall now put amend
ment No. 19 moved by Shri Bhogendra Jha 
to the vote of the House.

Amendment No. 19 was put and 
negatived.

MR. SPEAKER; The question Is:

“That The fourth Scheduled, as 
amended, stand part of the Bill.*

The motion was adopted

The Fourth Schedule, as amended, was 
added to the Ba

MR. SPEAKER; The question is;

Thatthe fifth Schedule start part of the 
BUI.*

The motion was adopted

The F m  Schedule was added to the BUL

MR. SPEAKER: The question Is;

That the Enacting formula on the 
Long file stand part of the Bill

The motion was adopted Clause 1, the 
Enacting Fomtubt and the long Titie were 

added to the BilL

The Motion was adopted

SHRI MANMOHAN SINGH: Sir, I beg to 
move:

The Fifth Scheudle was added to the Bill

MR. SPEAKER: The question Is:

That the enacting formula and the 
long title stand that of the BUI.’

The Motion was adopted

Clause 1, the Enacting Formula and the 
long We were added to the Bill.

SHRI MONMOHAN SINGH: Sir, I beg 
to move:

That the Bill, as amended, be 
passed. “

SHRI CHANDRAJEET YADAV 
(Azamagarh); IHave given noticetospeait.

MR. SPEAKER: Motion moved:

‘That the Bill, as amended, be 
passed.’

[Translation]

SHRI LALK. ADVANi (Gandhi Nagar): 
Mr. Speaker, Sir, with the passing of the 
Finance Billthe Budget procedure is com
ing to an end today. I remember when the 
new Finance Minister presented the 
Budget in July, this year, we were really 
disappointed with the Budget speech. Let 
me at the outset today, say, that the reply 
to the debate on Finance Bill by the hon. 
Finance Minister is to be appreciated for 
the plain speai<ing he has done about the 
economic situation of the country. I am 
glad that he Is straight forward in his 
approach, though at the time of Budget 
speech Ifeltthatthe Finance Ministerwas 
squarely laying the blame on the previous 
Government, as part of the collective 
attack. I felt as if the economk: crisis 
suddenly cropped up within a year when 
Congress was not In power. But today 
things are different. While replying to the 
Debates he said in«specth/e of the party 
which Is to be blamed-whether it is this 
party that party or my party-we shoukl 
come face to face with factual position. 
We shouM think how can we overcome 
the crisis. Another thing that is worth 
appreciating is that he sakl he does not 
claim that the Budget wouM resolve the 
crisis altogether and he has give the 
necessary time gap for it. I respect the
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sentiments of the hon. Minister. Tî ough the 
Budget is not satisfactory Ixit the approach 
that has come to light in the reply to the 
general discussion on the Budget seems 
worth appreciating. AH of us should seri
ously think about it. When he said that the 
industrial sits are not to tie squarely t>iamed 
for the crisis and the leaders are to t »  
equally t)lamedforRbecause the industrial
ists have meiely taken advantage of the 
protection they have to enjoying for the last 
40 years because of the system. Today, 
when we talk of Iberalisation many industri
alists say that nberaiisatton is good but it 
should not be allowed in my fleM because 
they know that It wouM encourage compe
tition and it wouU in turn benefit the poor. 
Not an industrialists want this.

I think we have not stm overcome the 
cifsis. This is a giant crisis and the poor, and 
mkkfle class ars suffering on this account I 
was hopeful that the Government woukl 
certainly conskier about those thfaigs which 
are dear, yesterday he gave some conces- 
stons. He couM have expressed his inability 
to do so and stuck to his eaiUer dedston but 
he stiO gave concessions though he be
lieved that they were mogical and irrattonal 
and we suffered to some extent on that 
account

Today when we were discussing many 
friends emphasized that all sectkwis of sod- 
^  were hit haid by the rising prices but the 
hardest hit was the fixed income group. Last 
year we had requested the hon. Finance 
Minister to raise the exemptton Imit of In
come-tax from Rs. 18,000 to Rs. 30.000 but 
he (fld not accept it and instead raised it to 
Rs. 22,000 only, if we go by the value of 
nipee when the exemptkM) limit was fixed at 
Rs. 18,000 we may have to fix the celling at 
Rs.S0,000tod«v.Wehavemovedan amend
ment 10 raise the ceHng to Rs. 48.000 on 
that ground. I wouM urge hon. finance 
Minislerthat if we cannot raise it upto Rs.
48.000 at ieest k shouU be raised upto Rs.
30.000 wtrich is a fair equivalent to fte.
22.000 of last year keeping in view the 
devaluatkNi of rupee. I hope you wouW 
sarioualythinkabcut IL WhRe replying to the
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Debate he asked us to wait for anotherfive 
months tMcause t>y that time things woukl 
be dXferenL It wouM have been better had 
the hon. Minister calculated the anwunt and 
made necessary amendments in the Sched
ule, in difference to the sentiments of the 
Members and raised the celling limit to at 
least Rs. 30.000 if not Rs. 48,000. Had you 
done this It wouM have sent a definite hint 
that the Government is in favour of eco
nomic reforms, if you accept my sugges
tion. the human element in the economic 
poll^ will not be missbig.

With these words I request the hon. 
Finance Ministerto take my suggestion into 
account even at this late stage. Othenvise, 
I wouM have no other option but to abstain 
from voting to registernv anger and resent
ment.

[English]

SHRI CHANDRA JE E T YAOAV 
(Azamgarh): Sir. in spite of a very persua
sive speech of the Finance Minister, Shri 
Manmohan Singh, I am sorry that I have to 
oppose this BIN. He has shown optimism but, 
I cannot fully share his optimism. It is good 
that the Finances Minister of this country, at 
this stage, is self confkient to manage the 
economy, within a reasonable period.

The main reason of my oppositton was 
about the way the Budget was presented. 
Since the presentatton of the Budget, the 
prices have been galloping like a race-horse 
today. If one goes to maricet, the common 
consumer finds that almost there is 20-25 
per cent of price rise and every week the 
prices are rising at the rate of 1.5 per cent, 
which Is unprecedented. I do not share his 
optimism that we are going to control infla
tion within a re^nat>le period, inflattonhas 
also become uncontroilabie. It has never 
been so serious as it Is today.

The n«Jor mistake which the Govern
ment has committed is the presentatkm of 
new industrial policy along with the Budget 
Both together, have created a great uncer
tainty and the total atmosphere is vittated.



117 Fmance(No.2) BHAORA23.1913(&4M) BUI. 1991 118

Ths atmosphers has been created in such 
a manner that the people do not know as to 
what is going to happen and there is totai 
uncertainty in our economic. I may teii you 
that is spite of all assurances given by the 
Government, to the foreign investors, the 
foreign Investors are still apprehensive. Tliey 
are very apprehensive about this policy and 
whether it will continue and will have any 
icind of continuity and stability. The Prime 
Minister, during his recent visit to Germany 
had to face this situation from the German 
investors. The German investors were ask
ing the Prime Minister invariably; ‘How do 
you give the guarantee that your policy will 
continue?* I wouki like to draw the attentton 
of the Govemmentto this kind of uncertainty 
that is prevailing.

One reason is, another mistake whk:h 
was committed was not from the top of the 
house tMJt from top of the country. The 
Rnance Minister and several Ministers were 
telling the whole work! that we have gone 
bankrupt and they were giving the impres- 
sk>n as if they are going with a begging-twwl 
to save our country. I think that has also 
created a wrong impression.

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON CON
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAO: ShriV.P.Singhhadsakl 
this. (Interruptnns) Remember Shri V.P. 
Singh. (Interruptions)

SHRI CHANDRA JEET YADAV: Even 
the Finance Minister, perhaps, with his hon
est assessment, has sakl on the f toor of the 
House, that we arefacing an unprecedented 
crisis. This crisis is the biggest crisis in our 
independent India, tt was his assessment 
Why do you obiect It? (Interruptkins) We are 
all concerned because we deem it as a 
nattonal problent We are not saying that it 
is a party problem. We are saying that it is a 
national problemandacountry like India has 
to face this problem. But, what I am saying, 
Mr. Finance Minister, Is that 'Please do not 
go on emphasising that we have become a 
part of the global economy; an integrated 
part of the world economy. Nobody ot̂ ects

to that. We cannot live in isolation. India had 
played a major pad You yourself had done 
a great service as Secretary-General of the 
South Cooperatton. I think, you yourseH 
suggested many measures that the newly 
liberated countries, the countries belonging 
to Third Workf. shoukl also take collective 
decisions. They must act collecth/ely. We 
cannot be thrown just to the international 
capitalist economy.

In the present situation, we are not ob
jecting that you do not take toan from the 
IMF. From time to time, one has to take the 
b}an. That is not that we are criticising your 
decision to take the toan. But we have to 
remember the way it was created. The 
impresston we have gh/en is that perhaps 
we are collapsing and. therefore, it became 
inevitable for us.

After making two or three pobits, I will 
conclude because I do not want to make a 
king speech. Tfie Finance Minister has 
pointed out that our productivity is going 
down. I think, that in the coming months, 
certain concrete measures must be taken to 
improve our productivity. That is a national 
problem.

India is weak in the management of tts 
economy. We are rich in our resources. But 
ouroertain organisattons. forexample, STC, 
MMTC, needtobestreamSned. They do not 
know now to work in the intemattonal mar
ket. Sometimes we do export at a throwa
way prices. Sometimes we miss a right kind 
of an opportunity. Sometimes we do not 
know howto advertise our own items. When 
I go to Europe or any other country....

MR. SPEAKER: Please do not elaborate 
It now.

SHRI CHANDRA JEET YADAV: some 
time I feel B hurts the national prkie when I 
see that the Indian tea is being soM as 
Ceylonese tea. I think that tKe time has 
come when effective measures should be 
taken for austerity. We have not yet sue-
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suocMdad in creating an atmospliaFS of 
austerity.

Now I come to the last point, I think, to 
save the common consumer, the neces
sary effective steps should be taken for 
effective functioning of public distributton 
system so that further burden may not 
increase on the common consumers. With 
these works, I conclude.

MR. SPEAKER: Shri Nirmal Kanti 
Chatterjee.

{Intorrufahns)

MR. SPEAKER: You made a good 
speech.

{interruf̂ hns)

MR. SPEAKER: You want to improve 
upon iti

(interwptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, what do you want me to 
say? You threatened me that as soon as I 
rise to speak, you will call for quorum. You 
were absent when I spoke. So. I woukt 
continue my speech.

Sir. I am really sad after listening to 
our Finance Minister. He has noted that 
prices have risen. He has even conceded 
that prices have risen this year at a higher 
rate than last year. He shoukl have added 
that it is not only a higher rate but this is 
in additbn to what has happened last year. 
This is taking a heavy toil in the level of 
living of our people. Unfortunately, the only 
answer he has provMed to that is that we 
are left to the seasons and to God.

MR. SPEAKER: Mr. Nirmal Kanti Chat-

terjee, as a good parliamentarian, you 
shoukl know that you don't have to criti
cise his speech. But you have to ten us 
why the Bill shouM be passed or why it 
shouki not be passed.

SHRI NIRMAL KANTI CHATTERJE: 
That is what I am saying (Intorruptbns) Had 
he been able to assure the House that 
against this threat of gaNoping inflatnn, he 
wouki Im engaged in proving a thorough 
public distributton system all over the 
country, I wouM have been pleased. He 
has failed to promise that.

Secondly, when Mr. Fernandes talked, 
he was joked. He is present here. He had 
a powerful oratnn and was deputing the 
condition of Bihar and was heard by the 
Finance Minister. As he wanted to con
centrate on other points he did not men- 
tk>n about the policy of freight equalisatnn. 
Regtons of West Bengal, Orissa, parts of 
Madhya Pradesh and Bihar, the most 
poverty-stricken area, have been deprived 
of the facilities which nature has given to 
them. There is not a word as to what we 
can do in that regard. The bounties which 
nature has given to them has been denied 
by the leaders of the Government. They 
shouki undo this and altow the bounties to 
those States., Not a ward has been men- 
ttoned by him about dismantling of freight 
equalisatton. Sir, that creates diffkHilty for 
use to support the Finance Bill.

Sir, I woukl have been happy If the 
people oouM be toki that price rise wouM 
be contained in some manner.

He has not only hurt this kind of people 
but also, even among the top groups, the 
smaller borrowers. He has levied Interest 
tax. Yesterday also, I pleaded on this point. 
Banks have been asked to collect interests 
tax via raising their interest rates. I men
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tioned that the interest rate market rule is 
for those who are credit worthy and they 
can get the credit at a lower rate of inter
est.

MR. SPEAKER: Is it necessary to re
peat it?

SH Rl NIRMAL KANTICHATTERJEE: 
No Sir. I am Just asking. I told him in the 
nigh. And I am still hoping to get a posi
tive reply. He might have forgotten in the 
darkness of the night

Interruptions)

MR. SPEAKER: But I was here to hear
you.

{Inten'uptbns)

SHRI NIRMAL KANTI CHATTERJEE: 
I remembered that I had to give company 
to you.

I want an assurance that the interest 
rate structure will not be albwed to func- 
tbn against the small borrowers. He shouki 
assure at least this much to the House that 
the higher rate of interest that has been 
charged will be only against the large bor
rowers and not against the IRDP borrow
ers of the country.

MR. SPEAKER: Nirmal Kantiji. appeal
ing yesterday, today and in the Zero Hour 
is not socialistk: chauvinism.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, I would like to mentk>n only one point. 
I am thankful that he has conceded about 
consignment tax. The most dangerous part 
of his statement is about our economy. 
That is a worry whk:h will haunt him a year

hence or a few months hence. Sir. at least 
some people say that the workJ is divkJed 
into South and North. There are two worids 
at least. So bng we are tob, there were 
two Super Powers in the North World and 
that is not the pkrture any bnger. If there 
has to be an integratbn against the North 
WorkJ, then it is the cooperatton among 
the South integratbn, among the econom- 
bs of the South whbh has to be fostered. 
Forgetting that, if you try to integrate into 
the world economy, then that is the road to 
the IMF, road of bondage to the Worki 
BanK road of bondage to workl’s number 
one Super Power, that is. the United States* 
imperialism. Since there is no reference to 
this kind of a situation in the Finance 
Minister’s speech, which must go wearily 
to every citizen of our country, once again 
they have to tighten their belts and move 
to fight as they had fought before 1947 to 
gain their independence. Sir, the threat is 
homing large bearer us. I do not know 
what is going to happen to our country, 
with these economic policies of last so 
many years forcing us into a 
sjXuaX\on,..(lntenvptions) You have not 
fought for the freedom of our country. You 
are not freedom fighters. You do not know 
what colonialism is. You do not know what 
the boots of the Whites are. Some of you 
have no experience of things before 1974. 
If you have a conscience. I appeal to that 
conscience. I was there in 1943 in Cal
cutta and I saw our women being assaulted 
by foreign soldiers. Therefore, I warn that 
on this questbn we must be on guard and 
the entire polrcy of liberalisation, of open
ing the womb to the imperialists and to the 
WorkI Bank prescriptbns must be resisted. 
If that promise is not forthcoming, then we 
have to dissociate and we have to walk 
out against the Finance Bill.

AN HON. MEMBER: No. no. NO walk 
out please.
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SHRINIRMALKANTICHATTERJEE: 
Okay. Then tf they want to tie voted out, we 
can do that too.

[Translatton]

SHRI NATHU RAM MIRDHA 
(Nagaur): Sir, I rise to support the nation 
moved by the hon. Finance Minister. We 
hear in the House and outside also that the 
hon. Finance Minister is not a politician and 
so does not know much at>out politics. I have 
tieen a member of this House for a long time. 
I have spoken many times tHJt today is the 
firsttime, lamspeaking about it...l knowthat 
your number has increased from 86 to 117...

SHRI RAM NAIK (Bombay North): 
You have worked very hard ...{Interrup
tions)....

SHRI NATHU RAM MIRDHA: Please 
listen to me. i have heard many people say 
that the hon. Finance Minister is not a 
politteian and the Budget presented by him 
is not a good one. We ail know that he is an 
economist of international repute. Given the 
time at his disposal I think he has prase nted 
a very good budget. (Interruptions).... It will 
take us a very tong time to acquire the 
knowledge that he has. I think he has made 
a sincere effort to make a Budget that will 
resolve theeconomk:crisis. Even Shri Advani 
(eels that the hon. Finance Minister has 
done the right thing. He was not satisfied 
with the previous Budget. He is satisfied with 
this one and this assumes more importance 
since he is the CSpposition leader. Nobody 
else couM have presented a Budget as good 
as this one. This is a voice from my 
\nBeat...{lntenvptlons).... I have advocated 
the cause of farmers throughout my life.
{Interruptions)_In my constituency, the
people vote as I tell them. I am one of the 
aged Members of this House. Please listen 
to me. Shri Manmohan Singh is still young. 
Our country is passing through a crisis. In 
our countiy the agricultural productivity is 
about 2 tonnes per hectare while in other 
countries it is 7 tonnes per hectare.

[English}

Now, I am talking about the produc
tivity.

[Translation]

The productivity of the farmer has to 
be increased. We talk about productivity of 
industry in our country. They always play 
safe. There is no competition. Other coun
tries have made a lot of money. I am talking 
of introducing competition in Indian Industry. 
The protective system should be done away 
with. The industrial and agricultural polksies 
must be given some direction. You have 
highlighted a number of shortcomings but 
these have existed for a long time. Due to 
the sesame crop we had to import 18 lakh 
tonnes of edible oil. Yes, I am talking at>out 
oil-seeds. We have been importing large 
quantities of pulses and we are still doing the 
same. We should not have any objection to 
high prices of pulses because the cost of 
living in India is among the lowest in the 
worid. (Interruptions).... Prces are not con
trolled by us, they are affected by the growth 
of population. Nobody can check price-rise. 
If you can do so, we will hand over power to 
you. The increase in production is not pro
portionate to the increase in population and 
this is bound to increase the prices. It is not 
easy to check rising prices. Do not indulge in 
unnecessary talk. Prices cannot be brought 
down overnight. Productivity has to be in
creased, growth in population has to be 
checked and unemployment has to be re
moved. Only then will prices come down to 
some extent. All these things are linked 
together. You have knowledge of econom- 
»s. I have written the report of the Agrk:ul- 
ture Committee and the hon. Agriculture 
Minister, who is himself an agriculturist and 
he nay see the Report. Presently, a L. P. Q. 
cylinder costs Rs. 140/-where as it is soMfor 
Rs. 70/-. How long will the Government 
provMe subsMy? There is a tot of expense' 
on petrol...{lnterruptions)....l know you and; 
Ambani very well. One Ambani will not solve, 
the problem. The economy of each Indi- 
vMual in the country has to be strengthened 
and only then can the country’s economy be 
strengthened.
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AN. HON. MEMBER: We were not 
aware of this.

SHRI NATHU RAM MIRDHA: Of 
course you know everything but you delitier- 
atety pose to be ignorant. Sir, I would lii<e to 
say that all parties should support the initia
tives taken by the hon. Finance Minister. I 
bellevethatthe hon. Finance Minister, being 
a non political person, will certainly Improve 
the economy and so we all should support 
him and encourage him.

SHRI SOMNATH CHATTERJEE: 
Why did you join the Congress?

SHRI NATHU RAM MIRDHA: I am 
free to join any party. I can even join your 
party If it is in the national interest. But the 
hon. Finance Minister is a true patriot. He 
has nothing to do with any party. He is only 
concerned withthe country's welfare. We all 
shouM thank him from the core of the heart. 
He has presented the Budget of the country 
in which he has proposed taxes amounting 
to Rs. 2000 crore. inspite of that, a lot 
remainstobedone. Economy of the country 
Is in dokJrums and we have to make further 
cuts in subsidies. We all have to work to- 
getherfor this purpose. Agricultural produc
tivity has to be increased. Industrial prod
ucts will havetocompete atthe international 
level. Just now hon. Shrl Ad vani sakj that the 
Income tax limit shoukl be raised to Rs.
30,000. But there are many people who are 
earning just Rs. 3,000 per year. I can under
stand your concern about that sectton of 
people because we politicians have to take 
care of this section also. But today Instead 
of pleasing them we must talk of justtoe. I 
would like to tell Shri Advani we also want to 
please them but the economk: condition of 
country is very bad. As the hon. Finance 
Minister has saM there is no possibility to 
increase the income tax limit above Rs,
22,000 but It can be consklered at a later 
stage and so we shouM not create hurdles 
In his way. We all shouM support the Fi
nance Bill.

SHRI GEORGE FERNANDES 
(Muzzafarpur): Sir, I am as dejected today

as I was on the day the Finance Minister 
presented the Budget. The description of 
the problems is correct but the proposed 
solutions are not acceptable to us. I do not 
agree with the concept that linking the Indian 
economy with the wortd economy wUI inrt- 
prove the situation. By Worid economy we 
mean the combined economy of the G-7 
nations. These nations taken together ac
count for 12% of the wortd’s population and 
70% of the worid production. How can we 
compare the economy of poor countries. 
Like India with the economies of those na
tions when the per-caplta income in India is 
Rs. 4000 and the per capita income in 
U.S.A. is Rs. 5% lakhs and in case of G-7 it 
is between Rs.4 lakhs and Rs.5 lakhs. The 
needs of the Indian people are differentf rom 
those of the people of America, Britain and 
Japan. When we return from visits to foreign 
countries, we talk about the developments 
in those countries and want to know why 
such devetopments do not takw place In 
India. As a result 'Pizza' Oyster twig and 
'McDonnakT are introduced here. We al
ways tiy to adopt the latest trends in foreign 
countries but this thinking Is detrimental to 
national interest.

Therefore. It is not possble for me to 
think the way the hon. Minister of Finance 
thinks, nor do I agree to his views.

Mr. Speaker, Sir, I heard the speech 
delivered by the hon. Minister of Finance. 
He reiterated the same point that had we 
failedtopaybackthedebtwe have taken we 
would have also been in the same condition 
in which countries of Lat. in America have 
fallen. I share the concern of the hon. Min
ister about Lat in America whose conditton 
deteriorated because of their close link with 
intemattonal instituttons like IMF, worU Bank 
and other financial instltutton and multina
tionals. Therefore, Mr. Speaker, Sir, I wouM 
like to tell the people of the country this stark 
reality that be getting this finance bill passed, 
the Government is going to take the path 
whteh would lead to dangerous situatton and 
whteh win not be a different situatton from 
the situation of poltttoal slavery of the coun
try passed through for a kmg time, unless
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oonecUve measures are taken against the 
Miptomentatlon of this bill.

Mr. Speaker. Sir. the ultimate goal of 
Swara) movement was to Instill nationalistic 
feelingslnpeople and attain self-suffk:iency. 
Gandhi Ji started that nravement and many 
of the present hon. Members of the House 
dkl not parttolpate In that movement. At that 
time they may be too ok) to parttelpate In the 
movement. It might be possible that the 
students In schools were not taught the lofty 
Meals of our Swaraj movement in the coun
try and political leaders also do not brother 
to understand It. However, It Is a fact that if 
we do not have nattonallstk; feelings and fail 
to achieve self-suffteiency we would be in 
great diffteult. I know that the Government 
will be able to get the bill passed in the 
House, but we cannot associate ourselves 
with this bill and the polkdes adopted by the 
Government. After presentation of this 
Budget, there has been steep rise in the 
prices partteularly In regard to the fertilisers, 
and though it has t>een stated by the hon. 
Minister as a regional Issue. It has further 
detertorated the financial condition of farm
ers.

Mr. Speaker, Sir, in view of the present 
situation, I fear, the polksy adopted by the 
Government and the Budget would lead the 
country towards destruction. The hon. Min
ister has not suggested the solution to these 
three Issues the way he shouk) have. There
fore. I oppose the Finance Bill, there is no 
question to support It

SHRI BHOGENDRA JHA 
(Madhuban/): Mr. Speaker, Sir, I have been 
deeply disappointed to hear the reply of the 
hon. Finance Minister. Mr. Speaker. Sir, 
when Mir Jaffer allowed East India Com
pany to carry business In India, he did not 
visualise the politteal ramlftoattons of ft. He 
thought that it was just a trading company. 
A senior Minister in the Indian Cabinet. I 
wouM not mentton his name, had stated In 
America that the Govemment of India wouk)

Invite American Investnwnt, though ulti
mately he did not succeed In getting it done. 
But the policy the hon. Minister of Finance 
propose to Implement seeds to be very 
dangerous. I am more disappointed be
cause such a great politician lite Sh t1 AdvanI 
also praised it. Worid it be possible even for 
such capitalists as Tata and Birla whom we 
accuse of imbalancing the Indian economy 
to compete with Rock Failure and Ford?

Therefore, it is a sign of dangerforour 
economy and also for capitalist system. The 
industrialists who fail to understand the 
motive of this Bill will haveto repent andface 
the consequences afterwards.

Mr. Speaker, Sir. I do agree that pro
duction shouk) be increased. Shri AdvanI 
statedthatthe industrialists availed conces
sion. Dkl they avail them to increase the 
production, the purpose for which the con
cessions were provided pubik: money has 
been misused In hotels, smuggling and other 
unproductive works. Had it been invested to 
Increase the productton it woukl have been 
a work of patriotism and there wouM have 
been a definite increase in the production. At 
present, the country Is in a very had shape. 
Shri George Fernandes has rightly stressed 
upon the need to Increase the production in 
the country. Yesterday, I wanted to know 
what relief was proposed to be provkJed to 
about 170 crore people; what relief was 
proposed to be provkted to small scale and 
cottage Industries so as to make proper 
utllisatton of man power. But I am disap
pointed to see that very little attention has 
been pakl on these aspects In the Bill.

There are number of banks In our 
country. The hon. Minister of Finance has 
been the head of these banks. When nation- 
allsatton policy was implementedthere were 
14 banks. At present various branches of 
banks are working in eveiy area, in every 
block and the Govemment have to t>ear 
heavy expenditure for these banks which is 
of no use. Woukl it not be in the intent of the 
country that all the banks should be unified. 
The Emptoyees Associations through out 
the country have demanded to unify them.
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There is no needto spent so much on banks 
though it was repaired in 1969.

Similarly, I would lâ e to discuss the 
matter of Income tax. I do agree that the 
Government should charge income tax ac
cording to the policy. But the Govemment 
should fix the rate only once so that there is 
no need to increase it again and again. On 
one hand prices are rising high and on the 
other hand Govemnr»nt has been imposing 
heavy income tax. The hon. Minister of 
Rnance should take measures inthis regard 
also.

You had also given a statement on 3rd 
of the month in the House. We met the hon. 
Minster of Finance when Communist MLSs 
and MPs from Bihar stayed dhama; and 
discussed all the mattress with him. I would 
not go into the details of the reply he gave. 
But now the hon. Minister should give reply 
in regard to freight equalisation as refened 
to by shri Chandrajeet just now and which 
hasbeencausing heavy toss tosome states. 
Beskles, I would suggest to fix the royalty of 
coal on the basis of the price and not on 
weight. It is in the interest of all the mineral 
producing states.

Intheend, IwoukJIiketo talk ̂ u t  the 
fertilisers. We are glad and we conskier it to 
be matter of our victory that exemption has 
been given to small and marginal farmers.. 
But if the scheme of giving grants to all the 
farmers Is continuect, it would be beneficial 
to increase the production. Instead of keep
ing It postponed, the Govemment should 
provide immediate concessions to agrtcuh 
lure.

[EngBsh]

MR. SPEAKER: Is the Minister Inter
ested In replying?'

SHRIMANMOHANSINGH: lam very 
grateful to all the hon. Members who have 
spoken at this late stage and I must express 
my gratitude to the hon. Leader of the 
O^osition and otherfriends who have sakJ 
kkl words for me. After this k>ng debate I 
think that it is a reward I greatly value and I 
am very grateful to them.

Thera is one thing that I do want to 
say. Our country is indeed in grave difficul
ties and at a time IHte this what we shouM 
stress to the worid and the message shouM 
go out. Is that we may have poiittoal differ
ences, but when it comes to the question of 
saving India’s honour, when it comes to the 
questtonof getting this country moving again, 
I think all sections of this august Hole start 
united. And I think if we stand thus united, 
allthis uncertainty about ourpolteiesthat the 
hon. Shri Chandra Jeet Yadav was talking 
atwut, that will melt. There are, no doubt, 
people outskle India and India has mangy 
detractors abroad. And after ail, if 850 mil
lion people thus wake up, I think there would 
be many people who wouki be worried about 
it abroad, they want India to remain in this 
loan equilit>rium trap. And I think we must 
have a vision, that we must find ways and 
means to get out of this trap. Where there Is 
proviston, IthinkpeoplewiH agree. And If this 
country has this viston, then there is nothing 
that the people of this country cannot do, 
there is nothing wrong with the people of 
India, there is nothing wrong with the wortc- 
ers of India.

Yesterday, Shri Fernandes mentioned 
about the workers the peasants of Bihar. I 
had been to several parts of Bihar. I agree 
with him. There is nothing wrong with the 
peasantry of Bihar. They are hardworking 
peasants as of Punjab. What is wrong is the 
system - the lnstitutk>nal system as well as 
the administrative system. If, Shri Fernandes 
for example. wouM set the Bihar State Eleo-
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trictty Board right I assure them that we will 
get lot of money for investment in the power 
sector in Bihar.

I respect Shri Advance’s sentiments 
about the effect of inflation, how Inflation 
hurts everybody. I recognise that it hurts 
particularly the fixed incomegroiip squarely. 
But, I thinit, as Mirdhaii has pointed out, all 
these have to be dewed In the totality of 
drcumstanoes. What sort of a message we 
want togivetothls country? Has this country 
overnight become so rich In itsfiscal system 
as to give out and hand out? I do not want to 
create that psychology. Our country is in 
very serious difficulties. It is the responsbii- 

'Ity of each and every citizen of this country 
to share the bum. It Is only then that you will 
create an atmosphere of austerity.

Sir, I fully share the sentiments that 
hiwe been expressed by ail sides of the 
House, then I tak about integration into the 
world economy, I am not taking of aping the 
lifestyles of the consumption pattern of the 
affluent West. We cannot afford to do so. 
even If we could afford to do so, then that 
would be a negation of what ourculture and 
our dvIHsatlon has today.

I do talk of integration into the world 
economy. We should be able to look every 
one at the face. We want to be out of this 
begging game. We want to compete with 
the test of the worid on an equal footing. Our 
scientists, our technotoglsts, I think, are 
capable of that; ourentrepmerirs are capa
ble of that. We must shed the inferiority 
complex that we are a poor country and that 
we cannot compete with the rest of the 
worid. This Is what has destroyed the self- 
confidenoe of this natton. I think, we must 
get out of that mentality. But this does not 
mean that I want to ghw Mcdowell or aH

those luxury things. The basic needs of the 
people of India must have a prime place on 
the resources.

I would lime to rentind Stiri Femandes. 
He has quoted yesterday the Report of 
South Commission. What I have done inthis 
Budget or what I am saying today is not in 
negatton of anything, which was written in 
that Report, if you read It, I think, it is clearly 
stated that third would cannot be isolated 
and the third worid has to be integrated into 
the worid economy. The issue is not whether 
you want to be integrated or not, but the 
tsnris on which it will have to be integrated. 
That is what the North South diatogue says.

After ail the third wouW is three fourth 
of the humanity and that we never three 
relent on our commitment to wori( together 
with the other countries of the third would, to 
put forth before the worid community the 
case of the South. But before we can plead 
the other case, we must have an economy 
whteh is viat>le. And therefore the prime 
importance of getting this country moving 
again, the prime importance of setting our 
fiscal system in order, the prime impotrtant 
of seeing that our public enterprises run 
efficiently, the t>anking system is as efficient 
as elsewhere and that our economy and our 
society is imbued with a sense of kfealism, 
with a spirit of enterprise and creativfty 
whteh ourpeople demand, whteh ourpeople 
need. And this only can see us through this 
crisis.

I have touchhed upon some of these 
points eariier points eariier also. I want to 
assure the House with regard to matters 
relating to tax reforms, whether it Is the 
exemptton limit or whether there are other' 
issues Hke customs reforms, excise reforms,
I do agree with the hon. fttombers that the 
tax system in India is far too complex. Thera 
is tot of harassment of honest citizens. We



133 Finance (No.2) BHADRA 23,1913 (SAKA) BW. 1991 134

must move towards a simpler system which 
must be more transparent also. Any matters 
relating to tax moderation in some sense is 
better than expropriator taxation's which 
can never be made effective. Therefore, in 
the months to come, we will or on those 
things. Among other things, we will consider 
also this tesue of exemptions, concessions 
orotherthingsthat wecan do. This I commit. 
I have already appointed a Tax Reforms 
Committee to look into all these aspects of 
the matter. Inthe same way, I amcommitted 
to do everything in my power to see that 
India's banking system is reformed. I am not 
satisfied with the way the banks work in our 
country. I have been to various countries. In 
our country, I even in the case of State Bank 
of India, if you want to get a statement of 
account, there is a problem, in most other 
countries, all banking Is done over the tel
ephone. If this country has any ambitions to 
flourish in the would, then we must change 
our ways. It is the responsibility of banking 
management, it is the responsibility of the 
trade unions in the banking system, it is the 
responsibility of the trade union in the bank
ing system, it is the responsibility of the 
Government to create anenvironment where 
all this can change. Tliese are challenges 
before our country and I am sure that our 
country has the capacity to achieve these 
o t^hw s. So, let us have confklence. Let 
us not weaken the spirit of self-confktonce. 
Let us not create an environment in whtoh 
the people of India toose heart because that 
woukl simply not help anybody In this coun
try.

With these words, I once again com
mand this Budget to the House.

SHRILAL K. ADVANI (Gandhi Nagar);
Mr. Speaker. Sir, as I had stated in my 

speech earfer, I wouM only briefly mention 
that there have been four issues during the 
course of this debate. Firstly, tt started with 
the Rapv found nation; then It came too the 
feitiliser subskJy issue; then It came to the 
one-rank-one -person issue; and today, 
among other things menttoned in the course

of this det>ate, we have tried to highlight the 
needtogive relieftothefixedincomegroups, 
even though slightly, only to community a 
mê ssage. I wouki only say that while in the 
earlier cases I found the Government some
what responsive. Heel disappointed that on 
this last issue it has not been responsive, 
though the Finance Mlnteter has heki out a 
promise of rationalising the whole taxation 
structure, including this partfeular aspect 
Therefore, as I sakl at the outset, only in 
order to show our disappointment and disil
lusionment with the Government on this 
score, we woukl I9<e to stay away from the 
voting on this BilL

IS ^ h rs .

At this ste^e Shri Lai K. Advani and some 
other Hon. Members left the house

SHRI SOMNATH CHATTERJEE: 
Mr. Speaker, Sir, so far as we are con
cerned, we he expressed our views and 
listened very attentively to the very lucM 
exposition of his point of view by the hon. 
Minister. We have heard the Govemmenfs 
policy to deal with the inf lattonary situatkm. 
We are toki that we have to wait for three 
years for the effect to be felt What win 
happen during these three years, he has not 
indk:ated....(lnlamjptk>ns).Sir,wehavegood 
wishes for these young Ministers. They 
shoukistetearainftt»msehms.(lnterrupdorî

I need not take youradvioe. Theflnan- 
dal and economic problems faced by the 
country today are very acute. They are 
faced by a larger sectkm of the people. The 
hon. Finance Minister, has not spoken a 
single word alXHJt them. We don't know. We 
have not understood. Not one word has 
been said excepting that to avoki default in 
payment of our foreign exchange obliga
tions, the measures were taken. Not one 
word has been saM as to what Is the objec
tive of the economic polk:y of this country? 
For whose benefit is this poHcy? What will 
happen to the crores and crores of un- 
named-played youth in this country? Not
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one word has been spoken. What will hap
pen to the sick Industries in this country? Not 
word atwut it has t>een spoken. What will 
happen to the efforts to remove the regional 
imbalance in this country which has admit
ted? Not one word has been spoken.

I found that my hon. friends on the 
treasury benches,- on the Congress skle, 
were very strongly and enthustastically 
thumping theirdesks when the hon. Finance 
IMinister was criticising the functtoning of 
their previous govemments.[lnterruptions] 
They had supported the policies and the 
Budgets which are repudiated by the Fi
nance Ministertoday.[lnteniiptions] You had 
supported the Buc^ts. during Mrs. Indira 
GandhP’s time and during Shri Rajiv Gan- 
dhrs time and now you ars also thumoping 
the desk when those Budgets are being 
repudiated today. This is the consistency of 
yourpolicy. I am. therefore, not enamored of 
four polk:y.

Today we ars hearing some newthings 
whteh are coming up. I do not know whether 
Shri Nathuram Mirdha had supported the 
poikdes then also. [InterrupttonsJToday he 
has found a new hope and something new. 
When I sakl that what was the objective, he 
thought that I was freefenlng to gem per
sonally. I did not refer to him personally.

I. therefore, say that it is not a pro- 
people Budget. This is an anti-people Budget 
This IsaseH-out Budget India's sovereignty 
is being bartered away and is being sokJ 
today. We have high personal respect for 
the good Finance Minister. He knows it very 
well. [Interrupttons] I am not going to learn 
from the new recruits to Youth Congress.

SHRI INOERJIT(Oatjeellng): Stop 
using oM and our-dated .cUch_. Come out 
with something new.

S m i SOMNATH CHATTERJEE: Let

SHRI MURLI DEORA(Bombay

South); the aga has been increased.

SHRI SOMNATH CHATTERJEE: 
there is not one word about the freight 
equalisation whteh Is a very Vital Issue. You 
are talking of liberailsatkHi and you are 
taking of market economy. Then how do 
you support the freight equlisaUon? Please 
tell me. On which principle you will support? 
What is your poltey? What Is the prindpie 
behind it? Are you not giving the subskiy to 
some areas of the country? When you are 
taking away the benefit of geographteal 
tocatton, where is the q>en competitton? 
You are not able to do that

Mr. Rnance Minister, you are a recent 
recmit. You have been recently rerouted to 
the Congress party. You cannot get out of 
their Intemal problems which are there. 
Unfortunately you have got yourself Into it

There is no word atwut reduction of 
prices or about solving the unemptoyment 
or about freight equaHsatton. There is no 
word about removing the economic dIvMe 
amongst the people of this country. This 
Budget Is meant for a handful of people; the 
benefactors of the ruling party in this country 
and of the IRces of Shri Murii Deora. He may 
represent Nariman Point; but he does not 
represent 850 mllton people of this country.

SHRI MURLI OEORA: There are poor 
people also In Nariman Point [Interruptions]

SHRI SOMNATH CHATTERJEE: 
therefore. Sir, we are sorry that we cannot 
be a party to the bartering away of our 
econontic Independence. We do not agree 
with the Finance Minister. We. therefore, do 
not associate with this Bm.

1&39 hrs.

At this stage, Sliri Somnath Chatteijaa 
and some oUmhon. Humber let! the 

Htxise.

P'panslattonJ

SHRI GEORGE FERNADES 
(Muzaffarpur): Mr. Speaker, Sir, the Gov
ernment of the day has turned a blind eye to
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the values of freedom movement. H has t)id 
farewell to the values enunciated by Gandhi 
Jl and has given up the principles of self- 
reliance and self-sufficiency. As a protest I 
and my colleagues boycott the proceedings 
of the House for the day.

15.40 hr*.

At this ste^ shrl George Ferttartdes and 
some other hon. Metrbers left the House.

HEngttsh]

MR. SPEAKER: the question is:

thatthe Bill, as amended, be passed.’

Motion was adopted.

MR. SPEAKER: the Finance (No. 2) 
Bill, 1991, as amended. Is passed.

15.401/2 hrs

MOTION RE. COLLAPSE OF THE BANK 
OF CREDIT AND COMMERCE 
INTERNATIONAL (OVERSEAS) 

LIMITED-COWro.

JEngUsh]

MR. SPEAKER: Now, we take up item 
No.9. Shrl Jaswant Singh was on his legs. 
He may continue his speech now.

15.41 hr*.

[MR. DEPLTTYSPEAKERIn the Chair]

SHRIJASWANTSINGH(Chmotgaih): 
Mr. Deputy Speaker, Sir, the hon. Rnance 
Minister has really gone through a very 
trying ordeal since moming and he looks 
very tired. So. It wouM be betterthat we may 
break for about 10 or 15 minutes now, so 
that he can refresh himself and we also can 
have a cup of coffee.

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, R wouM be kieal If we adjourn

for about 15 minutes now and we can meet 
again at 4 o’ctock.

MR. DEPUTY SPEAKER: The House 
stands adjoumedto meet again at 4 o’clock.

15.42 hra.

The Lok Sabha then adfoumed tU 
SOeenoftheCtock.

The Lok Sabha te-ssseivbled at four 
minutes past Sixteen of the Clock.

[SHRI SHARAD DIGHE intheChak]

MOTION RE: COLLAPSE OF THE BANK 
OF CREDIT AND COMMERCE 

INTERNATIONAL (OVERSEAS) LTD.
(BCCI)—  CONTD.

[English]

MR. CHAIRMAN :Shri Jaswant Singh.

SHRIJASWANTSINGH(Chitlorgarh): 
Mr. Chairman, sir, we resume the Discus- 
sk>n on the intenupted Motton on BCCL On 
Friday last, we adjourned the discusston on 
a somewhat contenttous note, Hon. the 
Rnance Minister has shared some facts 
about the establishment of BCCI with us and 
the facts indeed are sacrosanct. I entirely 
agree with the hon. Rnance Minister.

But facts are not. however, open to 
conveniently selective inteipretatton of them. 
I will be verting back to this veiy shortly. We 
have also then witnessed a somewhat per
plexing spectacle. The Treasury Benches 
and the Congress Party had gone into par
oxysm of simulated horror at the establish
ing of a representative’s office of BCCI In 
India In 1979. Of course, personally I wel
come this demonstratton even If It was fake 
because we are confronted by a very curi
ous reality, fn the face of worid wMe expo
sure of the misdeeds of BCGI and indeed an 
universal condemnatton of these misdeeds. 
The present Government of India and the 
Congress Party appear to be the only two 
agencies in India, or elsewhere who are


